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Nurses in Batra Hospital, which is a multi-speciality hospital, have been on strike for about 

a week now. The management is not prepared to listen to their genuine grievances. 

Consequently, patients are also suffering. The Union Government has a responsibility in the 

matter. 

I urge upon the Minister of Health and Family Welfare to intervene immediately to resolve the 
strike and mitigate the grievances of the striking nurses. 

SHRIMATI BRINDA KARAT (West Bengal): Sir, I associate myself with what the hon. 
Member has mentioned. 

Mass graves found in Kashmir Valley 

SHRI MOHAMMAD SHAFI (Jammu and Kashmir): Sir, International People’s Tribunal on 
Human Rights in its report titled ‘Buried Evidence’ made public on 2nd December, 2009 in 
Srinagar, has stated that 2700 graves have been detected in the northern districts of Baramulla, 
Kupwara and Bandipora in Kashmir Valley burying around 3000 persons. The said report has, 
besides giving details about parents of disappeared persons, also shown pictures of these 
graves. During the press conference, the authors of the report stated that during the last 20 
years thousands of young men disappeared and thousands have been killed in fake encounters. 
This issue has been agitating the minds of general public, causing alienation and discontent. Till 
date no response has come from the Union of India about this serious issue. This is causing a lot 
of resentment among the public and image of the country is likely to suffer damage in the 
international community. As such, an urgent response in this matter from the Government of 
India is prayed for. 

MR. DEPUTY CHAIRMAN: The House is adjourned for one hour. 

The House then adjourned for lunch at fifty-one minutes past twelve  
of the clock. 

The House reassembled after lunch at fifty-four minutes past one of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

GOVERNMENT BILLS 

The Appropriation (No. 4) Bill, 2009 

MR. DEPUTY CHAIRMAN: Shri Prakash Javadekar to continue on the Appropriation (No.4) 
Bill, 2009. Your party is left with 25 minutes. 

Ǜी Ģकाश जावडेकर (महाराÍĘ) : उपसभापित महोदय, िजस तरह से कल मȅने शुǘ िकया, मȅ उसका 
सं©ेप मȂ उÊलेख कǘंगा िक हम िवǄीय ËयवÎथापन, financial management of the country की चचɕ कर 
रहे थे िक यह कैसे चल रहा है, जहा ं िवǄीय घाटा 6.8 है और खुद िवǄ मंĝी जी ने कल पूरक मागें रखते 
समय कहा िक 6.8 का घाटा रहेगा। मȅ आज भी चुनौती देता हंू िक यह घाटा आठ परसȂट से कम नहȒ होगा। 
un-budgeted खचȃ और बढ़Ȃगे और वह दो परसȂट बोझ और बढ़ेगा। जो Îटेट का घाटा है, वह अगर पकड़Ȃगे, 
तो लगभग िवǄीय घाटा 14 परसȂट का हो जाता है। 
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यह बहुत खतरनाक चीज है। Ģधानमंĝी जी ने कहा था िक मंदी के दौर मȂ यह घाटा भी ठीक है। मȅ पूछना 
चाहता हंू िक ¯या आज भी वे यही कहȂगे िक घाटा ठीक है? अगर घाटा ठीक होता तो हमने FRBM कानून 
¯यȗ बनाया होता िक िजसके तहत यह कहा जाता था िक चार परसȂट से अिधक िवǄीय घाटा नहȒ होगा और 
कम करते जाएगें? यह िवǄीय घाटा आपकी इस िवǄीय ËयवÎथा की सबसे बड़ी िवफलता है। आने वाले िदनȗ 
मȂ सकंट बढ़ेगा, कम नहȒ होगा, इसकी मȅ पहले ही चेतावनी देना चाहता हंू। आज जो महंगाई बढ़ रही है और 
लोगȗ को पीस रही है, उसका भी एक कारण इस िवǄीय ËयवÎथापन की असफलता, िवफलता का यह Ģमाण 
है िक महंगाई बढ़ रही है। महंगाई बढ़ने का और कोई दूसरा कारण नहȒ है। यह कोई आसमानी संकट नहȒ है, 
यह सुÊतानी संकट है और उस सुÊतान का नाम, जैसा िक मȅने परसȗ भी बताया था िक य.ूपी.ए. सरकार है 
और य.ूपी.ए. सरकार की िवǄीय नीितया ंहȅ, िजसके कारण यह हो रहा है। इÂहȗने ¯या-¯या िकया है, मȅ बहुत 
लंबा भाषण नहȒ कहंूगा, लेिकन इÂहȗने 2004 मȂ सǄा मȂ आते ही िकसानȗ से खरीद की मोहलत बड़ी-बड़ी 
कंपिनयȗ, कारिगल, मȗसȂटो, िरलायंस, अदानी जैसी कंपिनयȗ को दे दी। वे कंपिनया ंखरीद करती हȅ और 
भडंारण करती हȅ। यह िमिलयन टÂस का कारोबार है। उसके कारण सरकार के गोदाम मȂ कमी रही और 
सरकार गरीब को पȅतीस िकलो अनाज देने का वादा भी पूरा नहȒ कर पाई, इसिलए गरीब भी बाजार मȂ आए। 
इनकी जो आयात-िनयɕत नीित है, वह ऐसी है, िवǄ मंĝी, रा¶य मंĝी यहा ंबैठे हȅ, मȅ केवल दो आंकड़े उनके 
िलए बताऊंगा िक चीनी का भडंार बहुत लबालब भरा है, ऐसा आपके कृिष मंĝी कह रहे थे। उÂहȗने चीनी का 
िनयɕत नौ महीने पहले िकया। 48 लाख टन चीनी इस देश से 12 Ǘपए की दर से िनयɕत हुई। यह नोट करने 
की बात है िक 48 लाख टन चीनी 12 Ǘपए की दर से िनयɕत हुई और आज 70 लाख टन 30 Ǘपए की दर से 
आयात हो रही है। ¯या िवǄीय ËयवÎथापन है? ¯या आपका फाइनȂिशयल मनेैजमȂट है? अगर इस तरह से 
Ëयवहार करोगे तो महंगाई भी होगी और िवǄीय घाटा भी बढ़ेगा। आप देख रहे हȅ, मȅने परसȗ भी सवाल पूछा 
था, िवǄ मंĝी जी मुझे जवाब दȂगे िक आज जो हमȂ चालीस Ǘपए मȂ चीनी िमल रही है, वह िपछले साल की बनी 
हुई चीनी है, इस साल की आनी अभी बाकी है, िपछले साल की चीनी का िकसान को ¯या दाम िमला था? 
सोलह Ǘपए िमला था। अगर उसको सोलह Ǘपए िमले थे, तो बाजार मȂ हमȂ प´चीस Ǘपए मȂ िमलनी चािहए, 
लेिकन आज वह चीज चालीस Ǘपए मȂ िमल रही है, यह पंğह Ǘपए बीच मȂ कहा ंबढ़े और िकसने खाए? इस 
पर िकसका िनयंĝण है? यह चीज िदखाती है िक आपका सरकारी िवǄ पर िनयĝंण नहȒ है और बाजार पर भी 
िनयंĝण नहȒ है। दाल और तेल का आयात िकया गया, लेिकन दाल और तेल का आयात करते समय वह 
बंदरगाह पर सड़ रहा है, इसकी ओर Áयान नहȒ िदया, यह आपका ËयवÎथापन है। मȅ एक और बात बताना 
चाहता हंू िक अगर आप पूरक मागं मȂ पैसा मागंते िक हम सȎÅसडी देना चाहते हȅ, गरीब को महंगाई से राहत 
देना चाहते हȅ और उसको हर महीने पाचं िकलो दाल, पाचं िकलो तेल, पाचं िकलो श¯कर, दस, पंğह िकलो 
गेहंू और दस, पंğह िकलो चावल कम रेट पर मुहैया कराएगें, सȎÅसडाइज रेट पर कराएंगे, अगर आप इस 
सȎÅसडी के िलए पूरक मागं रखते, तो हम उसका समथ«न कर सकते थे, ¯यȗिक वह ठीक होता। यह जो 
महंगाई है, इस महंगाई को काब ूकरने मȂ आपकी िवǄीय नीित पूरी तरह से िवफल रही और यह आपकी 
िवǄीय नीित की िवफलता का सबसे बड़ा Ģमाण है, इसिलए मȅ इसे आज िफर से दोहराना चाहता हंू। यह मंदी 
का दौर है। मंदी से आप कैसे िनपट रहे हȅ। िवǄ मंĝी जी, आपको पता है िक मंदी के time मȂ आपने बहुत सारे 
incentives िदए, लेिकन िकसको incentives िदए? ये आपने उǏोगपितयȗ को िदए, उǏोगȗ को िदए। जो 
चालीस लाख मजदूर बेरोजगार हो गए, उन चालीस लाख मजदूरȗ को आपने ¯या सहायता दी, मȅ यह पूछना 
चाहता हंू? 

आपने उन गरीब मजदूरȗ को एक पैसे की भी सहायता नहȒ की, िजनके जॉÅस गए, िजनकी नौकिरया ँ
गई,ं िजनका काम चला गया, जो बेरोजगार हो गए। जो लोग एक-डेढ़ साल बेरोजगारी मȂ रहे, उनको आपका 
एक पैसा भी नहȒ िमला। अगर आप इसके िलए पूरक मागं रखते, तो हम इसका समथ«न कर सकते थे। कैसा है 
यह िवǄीय ËयवÎथापन? 
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आपने नारा “गरीबी हटाओ” का िदया। बहुत पहले िदया, 30-40 साल हो गए, लेिकन आज गरीब की 
¯या ȎÎथित है? आपके ही आँकड़े बता रहा हँू। योजना आयोग कहती है िक देश मȂ 28 फीसदी गरीबी है; 
तȂदुलकर, जो Ģाइम िमिनÎटर के सलाहकार हȅ, तȂदुलकर सिमित का सवȃ©ण है िक यह 40 फीसदी है; 
Đामीण मंĝालय की स¯सेना सिमित ने कहा िक गरीबी रेखा के नीचे 50 फीसदी लोग रह रहे हȅ; NSSO के 
सवȃ©ण मȂ कहा गया है िक 60 फीसदी लोग गरीबी रेखा के नीचे हȅ और आपकी सेनगुÃत कमेटी ने कहा िक 20 
Ǘपए से नीचे कमाने वाले 70 फीसदी लोग हȅ। इसिलए गरीबी रेखा के बारे मȂ ȎÎथित बद से बदतर हो रही है 
और गरीबȗ की तादाद बढ़ रही है। यह आपकी िवǄीय संचालन, िवǄीय नीित की िवफलता का सबसे बड़ा 
Ģमाण है। आपने पूरक मागंȗ मȂ 135 करोड़ मागंा है िक गरीबी रेखा का एक नया सवȃ करȂगे। नए आँकड़े आएगें, 
लेिकन आप यह कब बताएगें िक गरीबी कब ख¾म होगी, लोग गरीबी से बाहर कैसे आएगें? उनको empower 
करने के िलए आप ¯या कर रहे हȅ, कौन-सी िवǄीय नीित अपना रहे हȅ, इसका कोई खुलासा आपने नहȒ िकया 
है। इसिलए मȅ पूछता हँू िक यह कैसा िवǄीय ËयवÎथापन है? 

दो बड़ी बातȂ हȅ। एक है infrastructure. Infrastructure का मसला है देश की तर¯की से और देश की 
तर¯की का मापद½ड होता है आपका सफल िवǄीय संचालन। लेिकन यहा ँभी ¯या हो रहा है? मȅ केवल 
िबजली की बात कǘँ, तो 11वȒ पंचवषȓय योजना मȂ पॉवर से¯टर मȂ आपने 78 हजार मेगावाट का लÑय रखा है। 
अगर पाचँ साल मȂ 78 हजार मेगावाट तैयार करना है, तो हर साल 16 हजार मेगावाट होना चािहए। सीधा 
िहसाब है। 2-2.5 साल हो गए, 2.5 साल मȂ 40 हजार मेगावाट तक जाना चािहए था, लेिकन अब तक केवल 
12 हजार मेगावाट हुआ और 19 हजार मेगावाट का target रखा गया था। कैसे पूरा होगा 78 हजार मेगावाट का 
लÑय? जब हमने पॉवर िमिनÎĘी की Consultative Committee मȂ पूछा िक ¯या िद¯कत है, तो एक िद¯कत 
बताई गई, िवǄ मंĝी सुन लȂ, िक पॉवर से¯टर के reform और पॉवर से¯टर मȂ िबजली की generation बढ़ाने 
के िलए िनिध की उपलÅधता नहȒ है। सबसे बड़ी िद¯कत पैसे की कमी है। अगर infrastructure� के िलए पैसे 
की कमी है, तो आपका ¯या िवǄीय संचालन है? अगर िवǄीय ËयवÎथापन ठीक होता, तो infrastructure के 
िलए पैसे की कमी नहȒ होती। हमने infrastructure bond िनकाले थे, हमने बहुत सारे काम िकए थे, लेिकन 
अगर िवǄीय ËयवÎथापन ठीक होता, तो यह पॉवर से¯टर आज पैसे के कारण hungry नहȒ रहता। 

आपने एक दूसरा नारा िदया था िक हर रोज 22 िकलोमीटर सड़कȂ  बनाएंगे। मȅ पूछना चाहता हँू िक इसके 
बारे मȂ आपकी ¯या Ģ¾य© वाÎतिवकता है? ȎÎथित ऐसी बदतर है िक 22 िकलोमीटर नहȒ हो रहा है, हमारे 
समय जो 11 िकलोमीटर का average था, वह 4 िकलोमीटर पर आ गया। इसिलए उसमȂ भी कमी है। अनेक 
से¯टस« हȅ, जहा ँbidding के िलए लोग नहȒ आ रहे हȅ। कभी-कभी public investment करनी पड़ती है। मंदी के 
दौर मȂ जब आप public investment करके infrastructure का िनमɕण करȂगे, तो वह सुिवधा केवल आने वाले 
समय के िलए नहȒ होगी, आप मंदी से भी िनबट जाएगें और उससे ¶यादा काम होगा िक ये सड़कȂ  बनȂगी और 
infrastructure development से ही देश की तर¯की होगी। लेिकन यह कैसा िवǄीय ËयवÎथापन है, जहा ँ
infrastructure के िलए ही पैसा नहȒ है! 

आपने disinvestment की बात कही है, िकतने proceeds आएंगे, यह बताया है। लेिकन आपने commit 
िकया था िक disinvestment से, िविनवेश से जो पैसा आएगा, वह िश©ा और health care मȂ जाएगा। मȅ पूछना 
चाहता हँू िक वह कहा ँजा रहा है? वह तो general pool मȂ जा रहा है। यह आपका िवǄीय घाटा कम करने के 
िलए जा रहा है। मȅने कहȒ उसका कोई अलग से earmarking तो देखा नहȒ, न उसका अलग एकाउटं  है, न 
कुछ काम है। 

यह कैसा ËयवÎथापन है िक एक तरफ आप िविनवेश भी कर रहे हो, लेिकन उसकी बेिसक ऐिफिशएंसी 
बढ़ाने की बात भी नहȒ कर रहे हो। जो पैसा आ रहा है, वह  जनरल  पूल  मȂ  जा  रहा  है,  इसका  ¯या  मतलब 
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हुआ? एक तरफ Fiscal Management की िवफलता है, िफर supply constraints है, लेिकन मेरा उससे भी 
बड़ा चाज« यह है िक you have stopped reforms. सुधारȗ को आपने ताक पर रख िदया है। आप कौन से 
सुधार ला रहे हो? आप न िवǄीय Ģणाली मȂ सुधार ला रहे हो, न कर Ģणाली मȂ सुधार ला रहे हो, न उǏोग की 
नीित मȂ ला रहे हो, न ही िकसी अÂय ©ेĝ मȂ ला रहे हो। 

आपको मालमू है िक 90 के दशक मȂ एक बार भारतीय उǏिमयȗ ने िनण«य िकया था और उसके कारण 
उÂहȗने एक चम¾कार करके िदखाया, िजसको आज तक लोग नमÎकार कर रहे हȅ। भारतीय उǏिमयȗ ने यह 
िसǉ करके िदखाया िक अगर उǏोगȗ को आजादी दोगे तो वे ¯या-¯या कर सकते हȅ और उÂहȗने उसे सफल 
बनाकर िदखाया। अब उनको आगे की आजादी चािहए, ¯यȗिक उनको अभी और आगे बढ़ना है। हम अपने देश 
को िकससे कंपेयर करȂगे? हमारे पड़ोस मȂ चीन है, लेिकन बार-बार हम यही कहȂगे िक चीन का उदाहरण मत 
दो, ¯यȗिक वहा ंतानाशाही है। मंĝी महोदय, यह सही नहȒ है। चीन का उदाहरण इसिलए Ģासंिगक है िक पाचं 
साल मȂ आप जहा ं 78,000 मगैावाट िबजली िनमɕण का लÑय रखते हो और जो आधा भी पूरा नहȒ होता है, 
इसका मतलब यह है िक या आपके पास पैसे नहȒ हȅ, या िफर आपका िवǄीय संचालन ठीक नहȒ है। वहȒ चीन 
ने नये िसरे से एक लाख मगैावाट per year िबजली का िनमɕण करके िदखाया है और सालȗ से वह करता आ 
रहा है। आज जहा ंहम 1,20,000 मगैावाट पर अटके हुए हȅ, वहा ंवह 8 लाख मगैावाट तक पहंुच गया है। 
तर¯की का पैमाना यह होता है, इसको कहते हȅ Fiscal Management और इसको कहते हȅ िवǄीय 
ËयवÎथापन। इसी के सहारे आज चीन अमरीका के बेल आउट को बेल आउट कर रहा है। चीन से ही तो पैसा 
गया और उÂहȗने अमरीका के सारे बेल आउट plants को ही परचेज़ कर िलया। उनके पास डॉलर का अपार 
भडंार है। हमारे पास अभी मंदी के दौर मȂ 70-80 िबिलयन डॉलस« की कमी आई, और जो िवदेशी मुğा का 
भडंार है, उसका उपयोग करने की िकतनी बार चचɕ हुई? ¯या आपने उसके एक Ģितशत पैसे का भी उपयोग 
िकया है? आपने उसका उपयोग न इÂģाÎĘ¯चर के िलए िकया है और न ही िकसी और दूसरी चीज़ के िलए 
िकया है। यह कोई अ´छे िवǄीय ËयवÎथापन का नमूना नहȒ होता है। आपने ¯या िकया? आपने चुनाव से पहले 
ऐसे बहुत सारे खच« कर िदए, जो untargeted subsidies करके बता िदए गए। आप लोग बहुत * मारते हो िक 
हमने िकसानȗ के 70,000 करोड़ Ǘपये का कज« माफ िकया है। िवǄ मंĝी जी, ¯या आप बता सकते हȅ िक आज 
¯या ȎÎथित है? यहा ंपर पृ¿वीराज चËहाण जी बैठे हȅ ...(Ëयवधान) 

Ǜी एस.एस. अहलवािलयाु : * अ´छा शÅद नहȒ है। 

Ǜी Ģकाश जावडेकर: ठीक है, मȅ * शÅद वापस ले लेता हंू। 

Ǜी उपसभापित: * शÅद िनकाल दीिजए।  

Ǜी Ģकाश जावडेकर: मȅ इतना ही कहना चाहता हंू, यहा ंपर पृ¿वीराज चËहाण जी बैठे हुए हȅ और उनको 
भी यह मालमू है। आज जब 16 िदसÇबर को हम यहा ंसदन मȂ चचɕ कर रहे हȅ, िवदभ« मȂ इस महीने आज तक 
की तारीख तक के 15 िदन मȂ 22 िकसानȗ ने आ¾मह¾या की है। एक साल मȂ 926 लोगȗ ने आ¾मह¾या की है। 
Prime Minster Special Package लाने के बाद और आपके ǎारा कज« माफी के बाद हालात यह हȅ। आपकी 
कज« माफी लाभकारी िसǉ नहȒ हुई है। यह ठीक है िक कुछ चदं िकसानȗ के पाचं-पाचं या दस-दस लाख माफ 
हुए, लेिकन वाÎतिवकता यह है िक जहा ंपर जǘरी था, िजस िवदभ« और तेलंगाना मȂ आ¾मह¾या को रोकने के 
िलए यह Îकीम बनाई गई थी, वहा ंपर आ¾मह¾याए ंबदÎतूर जारी हȅ। यह आपकी िवǄीय नीित की िवफलता 
का एक और Ģमाण है और चुनाव फंड आपने ऐसे ही खच« कर िदया। Populist measure लेने की आड़ मȂ और 
िकसी भी तरह से चुनाव जीतने के िलए आपने जो यह सब िकया है, इसकी कीमत आज देश को चुकानी पड़ 
रही है। 
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दूसरी बात, मȅ यह कहता था िक Ģाइम िमिनÎटर का पैकेज हो या कज« माफी हो, वह सही तरीके से लाग ू
हो, लेिकन ऐसा नहȒ हुआ और उसका फायदा सबको नहȒ िमला। जो जǘरतमंद िकसान हȅ, उनको इसका 
कोई फायदा नहȒ िमला। हमारी अथ«ËयवÎथा मȂ सभी िकसानȗ का सभी Ģकार का कज« माफ करने की ©मता 
थी, लेिकन उस अवसर को आप चूक गए। इसिलए मȅ यही कहना चाहता हंू िक यह कोई अ´छी ËयवÎथा नहȒ 
है। 

आपने राÍĘपित के अिभभाषण मȂ कहा था िक काले धन को हम 100 िदन मȂ वापस लाने की ĢिĎया शुǘ 
करȂगे, लेिकन ¯या हुआ? 

केवल चदं पÞर आपके गए हȅ। सरकार बार-बार यह कहती है िक हम ȎÎव¹जरलȅड के साथ नेगोिशएट 
करȂगे। वहा ँजम«नी देने को तैयार था, बाकी लोग भी यह जानकारी देने को तैयार थे, लेिकन आप जानकारी 
लेने को भी उ¾सुक नहȒ हȅ और न ही काला धन वापस लाने को उ¾सुक हȅ। अपने देश मȂ जो पैसा नए िसरे से आ 
सकता है और जो पȎÅलक इÂवेÎटमȂट के जिरए िबजली का िनमɕण कर सकता है, सड़क का िनमɕण कर 
सकता है तथा ȋसचाई की ËयवÎथा कर सकता है, उसको आप नहȒ ला रहे हȅ। यह देश के साथ बड़ा अÂयाय 
है। इसिलए मȅ कहता हँू िक जो भी घोषणाए ँआपने कȒ, उन पर भी ¯या आपने अमल िकया है? आपने अमल 
नहȒ िकया है। हर चीज मȂ आप रा¶यȗ को दोष देना चाहते हȅ। यह कोई नीित नहȒ होती है। आिखर अथ«ËयवÎथा 
का संचालन केÂğ की Ģाथिमकता है। केÂğ ही उसका संचालन करेगा। लेिकन, केÂğ ¯या कर रहा है, इसके 
केवल दो-तीन उदाहरण मȅ देता हँू। मुझे ¶यादा कहने की जǘरत भी नहȒ है। 

एक बात चावल ए¯सपोट« की है। जब अपने यहा ँचावल कमी है और जब देश चावल की कमी से जूझ रहा 
है, तब आपके वािण¶य मंĝालय ने 2 लाख 25 हजार मीिĘक टन चावल का िनयɕत िकया। उस पर एक बार 
यहा ँचचɕ भी हुई। तब सरकार के ǎारा यह बताया गया िक इसमȂ तो हमने कुछ नहȒ िकया, ये अģीकन देश थे 
और 20-21 देशȗ को हमने मदद के ǘप मȂ humanitarian aid िकया। इस पर लोगȗ ने पूछा िक कुछ िनजी 
कÇपनीज़ को उसमȂ ¯यȗ इनवॉÊव िकया, उÂहȂ ¯यȗ कंĘै¯¹स िदये और यह काम सरकार की एजȂसी ǎारा ¯यȗ 
नहȒ िकया गया? तब कहा गया िक सरकारी एजȂसीज़ के ǎारा ही उनको िनयुƪ िकया गया है। जब पूछा गया 
िक उसमȂ टȂडर ¯यȗ नहȒ िकया गया? उसका कुछ जवाब नहȒ है। मȅ आज केवल यह बताना चाहता हँ िक 
आपके कृिष मंĝी और िवǄ मंĝी, आपके पूव« िवÞत मंĝी, उÂहȗने वािण¶य मंĝालय को ¯या कहा था? उÂहȗने 
एक ही बात कही थी िक हमारे यहा ँजो आज चावल के िनयɕत की बात हो रही है और जो चावल भेजा जा रहा 
है, अपने देश मȂ चावल की कमी है। इसिलए िचदÇबरम साहब ने कहा था िक “Rice Budget shows that we 
barely meet buffer norms of 52 lakh tons at 54.99 lakh tons.” यह उनका अिभĢाय था। िफर कृिष मंĝी 
ने भी िलखा था िक “Our target was procuring 270 lakhs tones but we got only 262 lakh tones and 
as such Finance Minister’s objections are valid.” इसके बावजदू भी जब चावल का िनयɕत हुआ तब 
उससे सरकार का घाटा हुआ और चदं कÇपिनयȗ का फायदा हुआ, िजससे देश का सवा दो लाख मीिĘक टन 
चावल बाहर गया। सब आपके िनयमȗ और िसǉातंȗ को ताक पर रख कर यह Ëयवहार होता रहा। दो-दो मंĝी, 
जो सÇबȎÂधत मंĝी हȅ, उनके ऑÅजे¯शन के बावजूद भी यह हुआ। आपको खुलासा करना चािहए िक अगर इस 
तरह का Ëयवहार होगा, तो इसे ¯या िवǄीय ËयवÎथापन कहा जाएगा? 

Îपे¯Ęम का मामला तो आपके सामने है। आपको पूरक मागँȂ रखने की शायद जǘरत ही न पड़ती,  
िवǄीय घाटा भी कम होता, अगर इसमȂ पारदȌशता से काम होता, ¯यȗिक इससे सरकार की आय बढ़ती,  
¯यȗिक इसमȂ अपार सÇभावनाए ँथȒ। लेिकन, 60 हजार करोड़ का * मȂ जो लोग ËयÎत रहे और िजÂहȗने  
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यह Îपे¯टम घोटाला िकया, इसके िकतने पहल ूहȅ। सभी पहलओंु  की चचɕ हो रही है, लेिकन मȅ एक नया पहल ू
बताना चाहता हँू। िडफȂ स का जो Îपे¯Ęम र©ा िवभाग के साथ, िडफȂ स िमिनÎĘी के साथ, होता है Ú Ģणब दा, 
आप िडफȂ स िमिनÎटर रहे थे-- वह एक जǘरत थी, लेिकन िडफȂ स पर दबाव बना कर िडफȂ स का Îपे¯Ęम 
िरलीज करने के िलए िडफȂ स िमिनÎĘी को बाÁय िकया गया। जब उसे बाÁय िकया गया, तब जो  
Ģॉिमसेज़ र©ा मĝंालय को िदए गए थे, उसका पालन भी नहȒ हुआ है। केवल होड़ है, िकसी भी तरह से 
Îपे¯Ęम को पाओ और Îपे¯Ęम को बेचो, कम कीमत मȂ बेचो और बाकी पैसा जेब मȂ डालो। यह सारा  
काम चल रहा है। इसी के कारण आज Îपे¯Üरम का घोटाला जो हुआ, उसमȂ 60 हजार करोड़ का * सरकार 
को लगा है। यह दूसरे िकसी ने नहȒ लगाया है, बȎÊक आपके यहा ँबैठे हुए लोगȗ ने ही लगाया है। इसिलए जब 
तक यह कम नहȒ होता, यह कैसा िवǄीय ËयवÎथापन है? यह देश को संचािलत करने का तरीका नहȒ है। 

जैसे मȅने चीनी का उदाहरण िदया, वैसे और भी बहुत-सारे उदाहरण हȅ। जो गेहँू दो साल पहले आयात 
हुआ, उसमȂ से 8 लाख टन से ¶यादा आयाितत गेहँू नÍट करना पड़ा, ¯यȗिक वह मनुÍय के खाने के िलए ठीक 
नहȒ था। 

तो इस तरह से अगर आप एक-एक चीज़ पर काम करȂगे तो इस देश की तर¯की नहȒ होगी। आिखर 
िवǄीय-ËयवÎथापन का ¯या मापदंड होता है? अगर अ´छा िवǄीय संचालन होता है तो देश की तर¯की बहुत 
तरीके से होती है, Social Justice िमलता है, inclusive growth होती है, गरीब को Âयाय िमलता है, महँगाई 
कम होती है और नये सुधारȗ के साथ, नयी ऊजɕ के साथ आप नये अवसरȗ को ĢाÃत करने की होड़ मȂ आ जाते 
हȅ और दुिनया मȂ हमारा सर ऊँचा होता है। वह िवǄीय-ËयवÎथापन होता है, वह तर¯की होती है और उसमȂ 
यह सरकार पूरी तरह से िवफल रही है, मेरा यही कहना है। इतना कहकर मȅ अपनी बात समाÃत करता हँू, 
धÂयवाद। 

SHRI SHANTARAM LAXMAN NAIK (Goa): Mr. Deputy Chairman, Sir, I rise to stand here to 
support the Appropriation (No. 4) Bill, 2009. This Bill provides for spending of Rs. 
30,942,62,00,000 for defraying expenses during 2009-10 for services of as many as 105 
departments which have been mentioned in the Schedule. मुझे आÌचय« होता है िक यह जो रकम 
सरकार को देश चलाने के िलए 105 िडपाट«मȂ¹स को देने के िलए चािहए, उसका बीजेपी पूरा- पूरा िवरोध कर 
रही है! आिखर इÂहȂ सरकार कैसे चलाए? ¯या सरकार इÂहȂ बंद करे? इÂहȂ कोई पैसा न दे? Sir, 105 
departments required money and he is saying that this money should not be given! It is not 
good. Please keep it in mind. 

Sir, we have got successful programmes like NREGA. You view it with a different eye. I 
would not say that you are viewing this with yellow eyes; but, you are viewing it with saffron 
eyes. You are opposing the entire Scheme. You have just now opposed the loan-weaver 
scheme. You have totally opposed this. 

SHRI PRAKASH JAVADEKAR: I only said that all farmers should be given  
this. 

SHRI SHANTARAM LAXMAN NAIK: Please say it, time and again, to the people that you 
are opposing the loan-weaver scheme. Let the country know that you are opposing the loan-
weaver scheme. Sir, we may also agree in finding fault with some system. But, you are totally 
opposing which is bad. 
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For better utilisation of money, we also have to take certain steps. We have to revisit the 

work culture in our departments. The attitude of ‘come tomorrow’, ‘come next month’ has to be 

corrected. Hon. Shri Prithviraj Chavan is sitting here. He is in-charge of the Ministry of 

Personnel. He can do a lot for the purpose of toning the administration. Even today, Members of 

Parliament take two months to get reply to a letter! It is the minimum. It, sometimes, go beyond 

that as well. I suggested, sometime back, for doing some experiment. Let us choose 1,000 

replies received by Members of Parliament of both the Houses, give them to an independent 

Committee and find out that in all these 1,000 replies, which are negative in nature, the work 

could have been done or not. I am sure, in a minimum 50 per cent of the cases, the Committee 

will find that the MPs could have been obliged with a positive answer. But, it does not happen. 

Some experiment in this matter should be carried out. 

Sir, your Appropriation Bill will be passed and nobody is going to challenge it in court. As 

we all know that Members of Parliament have been given some amount under the MPLADS. 

Unfortunately, this Scheme is in court now. The MPLADS is presently in the court as it was 

challenged. The arguments are held. We don’t know what would be the fate of this Scheme. 

Therefore, you should see that such a good Scheme should not at all be challenged in any court 

of law and, if challenged, it should have been admitted and, after admission, it takes so much of 

time to pass judgment. That means the sword is hanging on our head. We do not know what is 

going to be the fate of this Scheme. Hence, I would urge upon the Government that in case the 

judgment is not favourable, we should be prepared to bring an amendment to the Constitution to 

safeguard our interests under the MPLADS so that people will not suffer. 

I would like to say this in advance. In spite of various flaws in administration that we come 

across, we have got a tremendous list of achievements. I will just mention about the NREGA. 

The NREGA is a revolutionary scheme, appreciated world over, except some local people. The 

RTI Act, Sir, gives an applicant a status of an MP or an MLA, because the RTI Act says, � An 

information which cannot be denied to an MP or an MLA cannot be denied to an applicant under 

the RTI Act.� So, it gives the status of an MP or MLA to every applicant. This is what the UPA 

Government has done. We have also enacted the Forest Rights Act. Although the policy and the 

Act taken together is not going that fast as it should have gone, this is going to be another 

revolutionary legislation which the UPA Government has enacted. 

Sir, the Land Acquisition (Amendment) Act which was stalled last time by our opponents 

should, again, be brought forward. The Land Acqusition Act contains many wonderful 

provisions. Today, we are acquiring land, giving compensation to those who lose the land and 

our job is finished. But in that Act, there is a scheme which provides that in future, before 

acquiring a land, a thorough assessment will be  made  of  the  impact.  After  the  impact  report 
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comes, only then the land will be acquired. Secondly, if a person has got a house therein, apart 

from giving compensation, an alternate plot will be given to that person to build a house. Jobs 

will be reserved for those whose land is acquired. Jobs will be given on a priority basis. These 

are the provisions which are contained in the Land Acquisition (Amendment) Act and the policy 

which was stalled by the Opposition, which we should try to have. Now, solar energy is the 

future energy of our country and the Government has rightly stressed on the solar energy aspect, 

so that we become self-sufficient, to a great extent in our energy requirements. Now, since 

there are various other Departments, I will be touching upon only three, four Departments where 

the money is going. One is the Department of Civil Aviation. In civil aviation, they have 

announced a number of airports which includes Mopa airport in Goa. But we say that existing 

Dabolim airport should be expanded and upgraded. Sir, you were the Defence Minister. You 

were kind enough to order Navy to give sufficient land to the civil aviation authorities but despite 

that, Sir, till today, Navy is creating hurdles in granting land to the civil aviation authorities; as a 

result of which expansion of Dabolim is not taking place and consequently, the development of 

Mopa airport has also been stalled. Therefore, Sir, if infrastructure has to be improved, then, 

these airports which have been announced by the Minister of Civil Aviation will have to develop 

speedily. 

Another aspect I would like to mention relating to my State, Sir, is this. We require some 

special provisions under article 371 of the Constitution. Since Goa is a small State, we do not 

have land and people from other countries like Israelis, Russians and our own land sharks come 

with tonnes of money, buy entire villages and we do know where we stand. Therefore, I in my 

humble way moved a Private Member Bill , which, officially also, the Goa Government is going to 

place before the Government, in which we have asked for the amendment of article 371 of the 

Constitution to provide a provision to empower the Legislature of Goa to regulate the ownership 

and transfer of land in public interest, on grounds of duration of residential requirement in a 

State, social and economic needs of a State, environment and public interest, as may be 

specified by the law. Unless such a Constitutional backing is given to the State, we will not be 

able to enact any legislation to regulate our land. We enacted one legislation by amending the 

Registration Act but it was not assented to by the President of India because earlier there was 

some judgment of the court, and, therefore, Sir, this has been stalled. I would urge upon you, 

Sir, to consider this proposal. 

Then, Sir, I come to giving Goa the special category status. Many States are asking for it 

and we are also in queue. Though the other States which are in line are not getting it, but, Sir, 

you know we missed two Five Year Plans. We became independent in 1961. So, Goa missed two 

Five Year Plans and we are the sufferers. Therefore, Sir, there is just case that small States like 

Goa, which was under Portuguese Rule for 450 years —  Goa  was  under  Portuguese  Rule  for 
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450 years — should be given due concession, and, for a limited number of years, we should be 

considered for providing ‘Special Category’ status apart from granting a package. We are asking 

for a package and we request the Central Government to kindly give it. Apart from that, we also 

request that the ‘Special Category’ status should be given to Goa. 

Then, Sir, there is one more aspect. Presently, we are under AGMU cadre, the cadre of 

certain States and Union Territories. As a result, the officers of All India Services come to Goa. 

We call them ‘briefcase officers’ because they just come with a briefcase. They stay in Delhi. In 

the weekend, they come to Delhi and then go back to Goa. So, they pay no concentration as far 

as the welfare of Goa is concerned. They are not interested in giving any useful suggestions to 

local Government to improvise. They don’t follow-up a project till the target is achieved. So, we 

don’t get good services from them. Therefore, Sir, the Goa Government will be coming for 

asking a separate All India Services cadre for Goa. It is our constitutional right. We can’t be 

clubbed together. We may be small. That is pending. Moreover, Sir, presently under the AGMU 

Cadre, what is the strength of Goa? It has only 12 officers. So, there is demand to raise it to, at 

least, 22 officers, apart from pending the consideration of our separate cadre. So, this should be 

done as early as possible. Otherwise, we will continue to suffer. Goa is having only 12 officers. I 

think, Sir, some other States, smaller than us, are having better strength in AGMU cadre than 

Goa. So, this should be considered. Prithviraj is here. I request him to take a note of this 

because he is the Minister who is directly concerned with that. 

Then, Sir, I come to the Ministry of Information and Broadcasting. Despite the policy of the 

Government of India to have a full-fledged Doordarshan studio in every capital of the country, we 

had to struggle very, very hard for it. Though ultimately, we had a building which was recently 

inaugurated, yet we do not have a full-fledged studio. Forget that, Sir. Nobody would believe 

that we don’t have a news bulletin on our Doordarshan till today, a simple news bulletin which 

any studio will have at any time in spite of the fact that we organize International Film Festival. 

The International Film Festival is organized there but the Doordarshan studio does not have a 

news bulletin. Sir, can anyone image that? The worst part of it, Sir, is that when the building was 

inaugurated by the former Minister, Shri Anand Sharmaji, he promised — he was kind enough to 

promise — that they will start a news bulletin soon but today I have come to know — I got a 

reply in the Rajya Sabha — that no proposal for starting a news bulletin is under consideration. 

This reply was given by Prasar Bharti. The Prasar Bharti is an independent body and the Minister 

only replies. Sir, Prasar Bharti has gone to that extent that it does not listen to anybody. They 

don’t bother about the Minister or the Ministry, and, Sir, I think, it is time the Prasar Bharti is 

wound up if they don’t respond to the public aspirations. 
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Then, Sir, there is one other thing as far as my State is concerned. I request that an 

appellate tribunal under Customs Act be established in Goa which should cover Belgaum, 

Sindhudurg, Karwar, Dharbar, Hubli and Goa. Around 4000 cases are pending in this region. At 

present, we have got five Benches in Mumbai, Chennai, Delhi, Bangalore and Kolkata. So you 

can have an appellate tribunal Bench in Goa which can cover all these areas and can be 

beneficial to all of us. 

Then, Sir, this attitude of merging an independent State into another State should be 
discouraged. Now, I will give an example. The Post and Telegraph Department does not 
recognise Goa as an independent State under the Constitution of India. They say it is a district. 
How can a Department of the Government of India treat a fullfledged State as a district? We are 
treated as a district. Our demand is that Goa should be treated as a State and we should have a 
full-fledged Circle for the Postal Department as also for the Telephone Department. 

Then, Sir, if administration is to be taken to the doorsteps of the Government, e-
governance is the only alternative. We are talking of egovernance. We have taken a lot of steps; 
there is no doubt about it. But till today, effective e-governance is not there. Why cannot officers 
or the Ministers reply to us through e-mail? Why should a reply come only in two months? Let 
us say, I send an e-mail in seven or eight days’ time — it is not easy, Sir; it is very difficult; and 
the information is available only on the website; they give information after information — they 
can reply to us within eight days instead of two months. Let them deal with the State 
Governments through e-mail. Today, they take one month to write a letter, one month to post 
the letter, and you know what happens thereafter. So, communication with the State 
Governments should be carried out through e-mail, if administration has to be made effective. 

Lastly, Sir, our powers must be restored. We are saying that we are helping others, but our 
powers have been taken away. Restore our own powers. The other day, the Law Minister had 
made a statement on the appointment of Judges — appointments of Judges are made as per 
decision ‘so and so’ and read with the advisory opinion of the Judges. So, we do not have any 
powers to enact legislations for appointment of Judges! Is this law to be continued on some 
judgement and some advisory opinion? Every action of ours, every legislation, everything, 
including schemes under MPLAD, is being challenged in the Supreme Court of India. Where do 
we have the powers? Therefore, Sir, let us have a special Session in order to restore our 
powers. 

MR. DEPUTY CHAIRMAN: Shri Mohammed Amin; you have ten minutes. 

Ǜी मोहÇमद अमीन (पȎÌचमी बंगाल) : महोदय, मȅ दस िमनट के अंदर ही समाÃत कर दंूगा। आपको घंटी 
बजाने की जǘरत नहȒ पड़ेगी। 

“बया ंकी सादगी िदल पर असर अंदाज होती है, 
मुफ़ȎÎसर की सदा मȂ वƪ की आवाज होती है।” 
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इÂहȗने एĢोिĢएशन िबल के तहत 30 हजार करोड़ Ǘपए से ¶यादा की िडमा½ड की है। इसमȂ जो सबसे 
बड़ी बात है, वह यह है और यह समझने की जǘरत है िक इस हुकूमत की financial policy ¯या है, Taxation 
की policy ¯या है? इस िसलिसले मȂ मȅ एक िमसाल आपको दे रहा हँू। िपछले साल बजट Îपीच मȂ माननीय 
मंĝी जी ने यह कहा था िक 4.8 लाख करोड़ Ǘपए का िबग हाउस और कॉरपोरेट से¯टर को टै¯स मȂ 
concession िदया गया है। यह concession ¯यȗ िदया गया है? यह concession incentive देने के िलए 
िदया गया है। इसका िहसाब ऐसा बनता है िक 3.23 परसȂट concession िबग हाउस को िदया गया और जो 
पेĘोिलयम Ģोड¯ट होता है, िजसमȂ एलपीजी गैस, केरोिसन तेल, आिद चीजȂ आती हȅ, िजसका इÎतेमाल 
¶यादातर गरीब लोग करते हȅ, उनके ऊपर जो टै¯स लगाया गया, वह इससे तीन गुना ¶यादा है। इसका 
मतलब यह हुआ िक गरीब के मुंह से िनवाला छीन कर बड़े लोगȗ के पेट मȂ घुसा देना। िफर आम आदमी की 
बात तो बेकार बात हुई न। अगर आम आदमी की बात करके पूजंीपितयȗ की सेवा करने की नीित अपनाई जाए, 
तो यह कभी भी सेहतमंद नीित नहȒ हो सकती है और इससे देश का कÊयाण नहȒ होगा। लै½ड िरफॉम« की बात 
भी कहȒ नहȒ सुनी जाती है। एक जमाना था, जब िक काĐेंस के बड़े नेता बड़े जोरȗ से Ģचार करते थे िक जब 
हम लोगȗ के हाथ मȂ इȎƪदार आएगा, तो तमाम जमीन िकसानȗ मȂ बाटं दȂगे। अगर इस काम को अंजाम िदया 
गया होता, तो िहÂदुÎतान मȂ और िकसी पाटȓ की जǘरत नहȒ होती। मजे से राज चलता और काĐेंस को लोग 
दोनȗ हाथȗ से समथ«न करते, लेिकन वह िसफ«  कागज पर ही िलखा रह गया। अभी हम लोग पूरे िहÂदुÎतान मȂ 
देखते हȅ, तो आज भी अगर कहȒ लै½ड िरफॉम« का काम जारी है, तो वह पȎÌचमी बंगाल मȂ है। वहा ं40 लाख 
एकड़ ज़मीन तो बाटंी जा चुकी है और जो मुकदमȗ मȂ ज़मीन फंसी हुई है, वह जब मुकदमȗ से छटती हैू , तो वह 
भी बाटं दी जाती है और यह काम आगे बढ़ रहा है। बाकी िकसी जगह लȅड िरफॉम« की कोई बात सुनी नहȒ 
जाती है। 

सर, यह बात आज भी सच है िक अगर गरीबȗ को राहत पहंुचानी है, अगर उनके हाथ मȂ पैसा पहंुचाना 
है, तो उनको ज़मीन देनी होगी, ज़मीन का मािलक बनाना होगा, तािक वे फसल के मािलक बनȂ।  जब उनके 
हाथ मȂ पैसा जाएगा, तो उनकी कुËवते-खरीद बढ़ेगी और जब उनकी कुËवते-खरीद बढ़ेगी, तो कल-कारखाने 
बनȂगे, लोगȗ को रोज़गार िमलेगा, पूरा देश तर¯की करेगा। जब यह नहȒ हो रहा है, तो नतीजा ¯या हुआ िक 
जो कलका रखाने बने हुए हȅ, वे भी बंद होते जा रहे हȅ और सरकार के हाथ मȂ जो कारखाने हȅ, जो मुनाफे पर 
चल रहे हȅ, उनके बारे मȂ इस साल ऐलान ही कर िदया है िक उसका दस परसȂट disinvestment िकया 
जाएगा। यह तो िकसी की समझ मȂ नहȒ आता िक यह ¯या बात हुई और इससे देश िकस तरफ  
जाएगा? 

सर, इसके अलावा मȅ समझता हंू िक इस साल तो महंगाई की मार से लोगȗ की सासं उखड़ गई है। देश 
की आज़ादी के बाद इतनी महंगाई आज तक कभी नहȒ हुई जब आल ू30 Ǘपए िकलो, Ãयाज़ 35 Ǘपए िकलो, 
अरहर की दाल 95 Ǘपए िकलो, इस भाव पर पहंुच गई है। लोग कहते हȅ िक दाल-रोटी से गुजा़रा हो जाएगा, 
लेिकन जब दाल भी महंगी होगी, रोटी भी महंगी होगी तो िकस चीज़ पर गुज़ारा होगा? अब िसफ«  पानी िपयो 
और हवा खाओ, इसके अलावा तो और कुछ रह नहȒ गया है। इसिलए अगर सरकार समझती है िक हमको 
राजगǈी पर बैठा िदया गया है, अब हम जैसे भी चाहȂ, चलाएं तो यह बात समझनी चािहए िक पाचं साल तक 
तो यह चल सकता है, उसके बाद नहȒ चलेगा। लोग जब नाराज़ हो जाएंगे, तो वे िफर इनको उधर से उठाकर 
इधर बैठा दȂगे और िजस नीित को, िजस पॉिलसी को वे ठीक समझȂगे, करȂगे। 

सर, महंगाई के बारे मȂ जब सरकार यह ¯लेम करती है िक everything is well under control, prices 
are under control, तो इस पर हंसी आती है। इसिलए िक सरकार मȂ जो मंĝी हȅ, पता नहȒ वे खुद बाज़ार 
जाते हȅ या नहȒ जाते हȅ, इनको मालमू भी है या नहȒ िक दाम िकतने बढ़े हȅ। अगर इÂहȂ यह बात मालमू होती, 
तो कम से कम यह दावा तो नहȒ करते िक कीमतȂ कंĘोल मȂ हȅ। कीमतȂ एक साल के अंदर दोगुनी हो गई  
हȅ और लोगȗ की जो आमदनी है, वह भी बढ़ी नहȒ है, घट रही है, job loss हो रहा है, रोज़गार छीने जा रहे हȅ, 
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disinvestment हो रहा है, कारखाने बंद हो रहे हȅ, लोग मुसीबत मȂ हȅ, उनकी मुसीबतȂ बढ़ती चली जा रही हȅ। 
तो िफर कैसे माना जाए िक आम आदमी के बारे मȂ कोई बात ये लोग कर सकते हȅ, कुछ कर सकते हȅ? 

सर, एक और बात मȅ कहना चाहता हंू िक जब यह हालत है, तो सरकार बहुत बड़े पैमाने पर हिथयारȗ 
की खरीदारी इज़राइल से कर रही है। आंकड़े तो मेरे पास नहȒ हȅ, लेिकन अखबारȗ के ज़िरए यही  
मालमू होता है िक इज़राइल से हिथयारȗ का सबसे बड़ा खरीदार ȋहदुÎतान है और ȋहदुÎतान से पैसा लेकर 
इज़राइल िफलीÎतीिनयȗ के ऊपर ज़ुÊम कर रहा है। िफलीÎतीिनयȗ को गाज़ा पƺी मȂ धकेल कर उसको एक 
बहुत बड़े कैदखाने मȂ तÅदील कर िदया है और इतनी मुसीबत भरी उनकी ȋज़दगी बन गई है िक िजसकी 
िमसाल नहȒ िमलती। जब दुिनया को यह मालमू होता है िक उसी इज़राइल से ȋहदुÎतान हिथयारȗ की 
खरीदारी कर रहा है, तो इससे ȋहदुÎतान की बड़ी बदनामी होती है। अगर सरकार इस पर Áयान दे, तो बहुत 
अ´छा होगा। 

सर, Ģकाश जी Spectrum की बात कह ही चुके हȅ। अभी WTO की मीȋटग हुई, तो WTO की जो 
agricultural policy है, उससे ȋहदुÎतान के िकसान तबाह हो रहे हȅ। हर साल लाखȗ लोग गले मȂ रÎसी का 
फंदा लगाकर अपनी जान दे देते हȅ, मगर सरकार का उधर Áयान ही नहȒ है। दुिनया के िकसी मुÊक मȂ इतने 
लोग आ¾मह¾या करके नहȒ मरते। इसकी वजह ¯या है िक िकसानȗ की फसल जब तैयार होती है, तो सरकार 
भी नहȒ खरीदती और कोई खरीदार नहȒ िमलता है। फसल का दाम जब िगर जाता है, तो फसल िबकती है। 
उसके बाद खरीद के जो िबचौिलए हȅ, वे मालदार बन जाते हȅ। िकसान को जब उसकी फसल की कीमत नहȒ 
िमलती और महाजन का तकाज़ा शुǘ हो जाता है, जब इ¶ज़त-आबǘ नीलाम होने लगती है, तो गले मȂ रÎसी 
का फंदा डालकर अपनी जान देने के िसवाय उसके सामने कोई राÎता नहȒ रहता है।  

यह आम आदमी की बात हुई। िकसानȗ को बचाने के साथ-साथ बाजार की महंगाई का सवाल भी जुड़ा 
हुआ है। एक मĝंी महोदय ने बयान िदया था िक हम लोगȗ के पास कोई जादू की छड़ी नहȒ है िक बाजार की 
महंगाई को कम कर दȂ। आपके पास जादू की छड़ी है, लेिकन आप उस राÎते पर कदम नहȒ रखते हȅ। जादू की 
छड़ी यही है िक जब फसल तैयार हो तो गावं के लोगȗ की जǘरतȗ को छोड़कर के िकसानȗ को मुनािसब दाम 
देकर सरकार उनकी फसल जैसे- चावल, दाल, तेल, गेहंू, श¯कर तमाम चीजȗ को खरीद ले और पȎÅलक 
िडȎÎĘÅयुशन िसÎटम के जिरए से पूरे देश के लोगȗ को कंĘोल रेट पर सÃलाई करे, बाजार की महंगाई उतर 
जाएगी। चीन ने इसी राÎते पर चलकर महंगाई को कंĘोल िकया है। यही इसकी गारंटी है िक चीन मȂ महंगाई 
नहȒ बढ़ती है, लोगȗ की तन°वाह बढ़ती है। चीन के साथ हमारे अ´छे ताÊलकात हȅ। आप उनसे यह सीखȂ िक ु
उÂहȗने यह कैसे िकया है। अगर पȎÅलक िडȎÎĘÅयुशन को मजबतू िकया जाए, तो करोड़ȗ की तादाद मȂ दुकानȂ 
खुलȂगी और बहुत लोगȗ को रोजी-रोटी िमलेगी, िकसानȗ को बचाया जा सकेगा तथा बाजार की महंगाई भी 
कम हो जाएगी। मगर इसमȂ एक बात है। ये ¯यȗ नहȒ, उस राÎते पर जा रहे हȅ, जो करोड़पित हȅ, जो अरबपित 
हȅ, उनको नुकसान पहंुचेगा और यही वे लोग हȅ जो चुनाव के मौके पर मोटी-मोटी रकमȂ चुनाव के फंड मȂ देते 
हȅ िजससे चुनाव जीतकर ये लोग राज-गǈी पर आकर बैठ जाते हȅ। बस यही Ǘकावट है, वरना बाजार की 
महंगाई कम करने का राÎता खुला हुआ है। अगर इस राÎते पर आप चलȂ, तो देश का भला हो सकता है। सर, 
मȅ दस िमनट से पहले ही ख¾म कर रहा हंू, लेिकन मȅ एक शेर आपको सुनना चाहता हंू:- 

“वƪ के साथ ज़माना भी बदल जाता है, 
बदले दुÌमन तो िनशाना भी बदल जाता है, 
ȋजदगी अपने तजुबȃ से यही समझाती है, 
सासं बदले तो तराना भी बदल जाता है।” 
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†[ ]Transliteration in Urdu Script. 
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MR. DEPUTY CHAIRMAN: Okay, thank you. Mr. Amar Singh, you have ten minutes. 

SHRI AMAR SINGH (Uttar Pradesh): I may take one or half a minute more, Sir.  

धÂयवाद उपसभापित महोदय। मेरे िलए बड़े असमंजस की ȎÎथित है, ¯यȗिक Ģणब मुखजȓ सदन मȂ बैठे हȅ, यह 

हमेशा से मेरे आदश« रहे हȅ और मȅ इनका ǭदय से आदर करता रहा हंू। इनकी िगनती देश के िगने-चुने 

राजनेताओ ंमȂ है, िजÂहȗने भारतीय राजनीित के सभी रंग देखे हȅ। एक वीरभिूम के मÁयवगȓय पिरवार से आकर 

अगर इÂहȗने गरीब िकसान के हल की आहट का अहसास िकया है, तो कालातंर मȂ कÇÃयुटर की key Board 

की खन-खनाहट को भी वह बखूबी पहचानते हȅ। अगर उÂहȗने िवदेश मंĝी के ǘप मȂ ÂयुȎ¯लयर डील का 

समझौता कराकर के काĐेंस की डूबती नैया को पार कराया है, तो मुझे यह समझ मȂ नहȒ आता है िक एक ऐसा 

नेता, जो नेता अ´छा हो, िजसकी नीित अ´छी हो और िजसकी नीयत भी अ´छी हो, नेता, नीित, नीयत तीनȗ 

अ´छी हो। िफर भी, इÂÄलेशन जारी है, िफर भी, महंगाई हो रही है, िफर भी आम आदमी कराह रहा है, िफर 

भी, न तेल िमल रहा है, न दाल िमल रही है, िफर भी, धान की कीमतȂ सरकार हजार Ǘपया तय करती है और 

िकसान आठ सौ Ǘपये मȂ िनजी आढ़ितयȗ को धान बेचता है। जो शराब का धंधा करते थे, बड़े-बड़े होटल 

चलाते थे, वे बहुराÍĘीय कÇपिनया,ं चाहे वह आईटीसी हो, कारिगल हो, अदानी हो, अÇबानी हो, अब व े

िकसानȗ का पेट काटने मȂ भी जुट गए हȅ। यह मȅ नहȒ कह रहा हंू, िजÂहȗने “नरेगा” की योजना बनाई, िजन 

जॉन रेज़ ने माननीय सोिनया गाधंी जी के साथ बैठकर इस योजना को बनाया, उन जॉन रेज़ का कहना है िक 

“नरेगा” सफल नहȒ हुई। यह मȅ नहȒ कह रहा हंू, Îवयं “नरेगा” के मंĝी िवªान भवन मȂ, एक बड़े युवा नेता 

िजनको सभी Ãयार करते हȅ, मȅ भी करता हंू, आप सब भी करते हȅ, मȅ उनका नाम नहȒ लूंगा, ¯यȗिक वह इस 

सदन के सदÎय नहȒ हȅ, उनकी उपȎÎथित मȂ मानव संसाधन मंĝी ने कहा िक “नरेगा” मȂ गड़बिड़या ंहȅ। मȅ तो 

यह कहना चाहता हंू, अपने इधर बैठे सािथयȗ से भी कहना चाहता हंू िक बहुत आसान है इÊजाम लगा देना, 

लगभग 14 साल मुझे इस सदन मȂ हो गए हȅ, लेिकन मȅने यहा ंपर भाषण की रौ को बदलते नहȒ देखा है। जब ये 

उधर बैठते हȅ तो उधर जाकर वही कहते हȅ, भाषण वही रहता है, भाषण पर कोई राशन नहȒ है, लेिकन राशन 

पर बहुत भाषण हȅ। 

वही गरीबी की बात, वही गुरबत की बात, वही ĥÍटाचार की बात। मुझे याद है, यहा ंहमारे दोÎत अǗण 

शौरी जी नहȒ बैठे हȅ, हमारे बहुत अ´छे दोÎत Ģमोद महाजन जी अब नहȒ रहे, बहुत Ãयारे दोÎत थे, हम उनकी 

कमी महसूस करते हȅ, भले ही वे हमारे िवरोधी रहे हȅ, जब वे DISINVESTMENT MINISTRY से हटाए गए 

और जब टाटा और बी.एस.एन.एल. का िविनवेश हुआ तो उसमȂ बी.एस.एन.एल.मȂ ¶यादा पैसा था और 

उससे कम दाम मȂ बी.एस.एन.एल का िविनवेश हो गया। जब मȅने सवाल उठाया तो और कोई नहȒ टाटा ने मेरे 

ऊपर मुकदमा ठोक िदया, मȅ बड़ी मुȎÌकल से मुकदमा लड़कर टाटा से जीता। मȅ कहना चाहता हंू - हम यह 

तो नहȒ कह सकते िक टाटा ĥÍटाचारी हȅ, वे देश के बहुत बड़े कापȘरेट उǏोग के जनक हȅ, हम यह नहȒ कह 

सकते िक अǗण शौरी जी ने कोई गड़बड़ी की होगी, भले ही हम उधर बैठते हȗ, लेिकन अǗण शौरी जी के बारे 

मȂ कोई कुछ कहे, उनकी ईमानदारी के बारे मȂ कुछ कहे, यह सहन नहȒ िकया जा सकता, लेिकन िनण«य तो 

गलत हो गया। डॉ. मनमोहन ȋसह जी देश के िवǄ मंĝी थे, उनके िवǄमंिĝ¾व काल मȂ सबसे बड़ा घोटाला 

हष«द मेहता का हुआ, लेिकन िकसी ने उन पर इÊजाम नहȒ लगाया िक इस घोटाले के पीछे वे हȅ। मȅने देखा है 

िक िवरोध करने का एक सामाÂय तरीका हो गया है िक िवरोध करना है। िवरोध सामूिहक होना चािहए, 

ताȌकक होना चािहए और Ëयावहािरक होना चािहए, िवरोध के िलए िवरोध नहȒ होना चािहए। मुझे आडवाणी 

जी याद आ रहे हȅ, मुझे हमारे Îवगȓय बहुत Ãयारे दोÎत माधव राव ȋसिधया जी याद आ रहे हȅ, िजनके साथ 
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हमने रात-िदन काम िकया। डायरी के पÂनȗ मȂ उनका नाम पकड़ा गया। जȎÎटस वमɕ का हथौड़ा बजा। धवन 
जी, इसी सदन मȂ, नरिसÇहाराव जी के मंĝालय से तमाम लोगȗ को इसी समय ¾याग-पĝ देना होगा, की बात 
हुई। यह हो गया िक पूरी राजनीितक जमात ĥÍटाचार मȂ आकंिठत डूबी हुई है। मȅ िकसी कोड़ा की तरफदारी 
नहȒ कर रहा हंू। आज मȅने ĢÌन काल मȂ पूछा, सौभा±य से Ģणब दा थे, कोड़ा अपरािधयȗ को जǘर पकिड़ए, 
लेिकन मȅ यह भी पूछना चाहता हंू िक ¯या यिूनयन बȅक ने, िजसके िलए बड़ा कोलाहल मच रहा है, इस पूरे 
अकाउटं  को सही नहȒ ठहराया है? मȅ दूसरा सवाल यह पूछना चाहता हंू िक ĥÍटाचार अखबार की सुȌखयȗ से 
िनधɕिरत होगा या जज के हथौड़े से िनधɕिरत होगा? यहा ंपर कुछ लोग Accountability of Judiciary की बात 
कह रहे थे। िलĤहान िरपोट« अयोÁया के िलए होती है, लेिकन उस पर िटÃपणी राजनेताओ ंके िलए आती है। 
जȎÎटस वमɕ राजनेताओ ंके बारे मȂ िटÃपणी कर देते हȅ। यह एक फैशन चल गया है। हम सब, चाहे इधर के 
बैठने वाले लोग हȗ, बीच मȂ बैठने वाले लोग हȗ, चाहे आप लोग हȗ, कम से कम आप यह देिखए की ĥÍट से 
ĥÍट राजनेता अपने चुनाव ©ेĝ मȂ कुछ न कुछ काम करता है। अगर वह ĥÍट है तो उसकी Accountability है। 
उसकी Accountability इतनी है िक उसको पाचं साल मȂ जनता िनकालकर बाहर कर देती है, लेिकन अपनी 
राजनीित के िलए आप जो उसकी Reputation को चोट पहंुचाते हȅ, उसके िलए सावधान रहने की जǘरत है। 
िकसी मिहला के चिरĝ के बारे मȂ और िकसी पुǗष के ĥÍटाचार के बारे मȂ यह िटÃपणी कर देना बहुत आसान 
है, लेिकन इस पǉित मȂ हम देश का, समाज का और ËयȎƪ¾व का िकतना नुकसान करते हȅ, यह देखने की 
बात है। अभी Infrastructure की बात हुई। उसमȂ कहा गया िक हमारा 78,000 मेगावाट का लÑय है और चीन 
से तुलना की गई। हमारे एक साथी ने कहा िक चीन से हमारे अ´छे संबंध हȅ। अ¯साई चीन भारत का अंग नहȒ 
है, अǗणाचल भारत का अंग नहȒ है, कÌमीर मȂ पािकÎतान हÎत©ेप कर सकता है, भाई साहब, अगर चीन से 
अ´छे संबंधȗ मȂ यह हाल है, यिद बुरे होते तो अÊलाह जाने ¯या होता। आप चीन के िवकास की बात करते हȅ, 
तो चीन के बारे मȂ मȅ यह कहना चाहता हंू िक चीन मȂ कोई PIL नहȒ हो सकती है। चीन मȂ एक circular होता है 
िक Ģणब मुखजȓ साहब को यह सǄा दे दीिजए, लेिकन कोई मेधा पाटेकर नहȒ आएगी, कोई PIL नहȒ होगा। 
खुले आम गावं के गावं खाली हो जाएगें तो 78,000 नहȒ, बȎÊक 150,000 मेगावाट की आपूȌत हो जाएगी, 
लेिकन इसका मतलब यह नहȒ है िक सरकार मȂ सब अ´छा ही हो रहा है। WTO के बारे मȂ मȅ िबÊकुल सहमत 
हंू। मȅ Ģणब दा से कहना चाहता हंू िक WTO की Green Box Subsidy बड़ी खतरनाक है। िजस तरह की 
सȎÅसडी पȎÌचमी देश अपने िकसानȗ को देते हȅ, उस तरह की सȎÅसडी िवǄ मंĝी की हैिसयत से आप नहȒ दे 
सकते हȅ। वे सȎÅसडी आप नहȒ दे सकते तो अगर अमरीका के दबाव मȂ िवÌव Îतर पर बाजार खोल िदया 
जाएगा तो भारत का िकसान मर जाएगा। आप WTO की बात जाने दीिजए, आपने ASIAN COUNTRIES के 
साथ जो करार िकया है, ȋसगापुर और छोटे-छोटे देश जो भारत के नजदीक हȅ, ASIAN COUNTRIES के 
करार के कारण ये इतने समुÂÂत हȅ - यहा ंहमारे रिव साहब और तमाम केरल के सासंद बैठे हȅ, इनसे पूिछए 
िक केरल के कॉफी और रबड़ के िकसानȗ का ¯या हाल है। उन लोगȗ ने आवाज उठाई है, लेिकन उनकी 
अपनी सीमाए ंहȅ। ¯यȗिक व ेआपके दल के माननीय सदÎय हȅ, वे आवाज उठा सकते हȅ, लेिकन एक Îतर के 
बाद वे चुप हो जाएगें। 

मȅ आज यह जानना चाहता हँू िक Global Hunger Index मȂ भारत का Îथान ¯या है? यह जो sensex है, 
यह sensex देश के समुÂनत िवकास का मानक नहȒ है, यह देश के 15-20 लोगȗ के िवकास का मानक है। देश 
के िवकास का मानक है नरेगा की योजना। यह योजना िबचौिलयȗ की जेब मȂ नहȒ जानी चािहए, आपने 
बुंदेलख½ड के िलए योजना बनाई, पूवȝचल के िलए योजना बनाई, लेिकन अगर आप इसकी monitoring नहȒ 
करȂगे, तो इस योजना का सारा धन, मȅ राजीव जी को उǉतृ कर रहा हँू, उÂहȗने मुÇबई के अिधवेशन मȂ कहा 
था िक सारा का सारा धन, 90 Ģितशत धन िसÎटम मȂ Ģ¾येक लोग खा जाएंगे, जो नीचे से ऊपर तक हȅ। 
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यहा ँ पर defence के बारे मȂ भी लोगȗ ने चचɕ की। Defence की preparedness कैसे होगी? अभी 
defence के एक बड़े अिधकारी ने कहा िक लोग राजनीितक फैसले लेने से डरते हȅ। कल अगर मȅ र©ा मंĝी, मȅ 
नहȒ कहता िक मȅ बनँूगा, अगर मुझे अवसर िमलेगा, तो मȅ हाथ जोड़ँगाू , ¯यȗिक यह िनȎÌचत है िक हमारे 
मंिĝ¾व  काल के बाद हमारे ऊपर सीबीआई की जाचँ बैठेगी। जो िवरोधी दल आएगा, वह िबठाएगा। अगर आप 
defence preparedness के िलए कुछ भी किरएगा, अगर आप कोई सौदा किरएगा, तो आपके ऊपर 
ĥÍटाचार का आरोप लग जाएगा। अगर आपका मंĝी होगा, तो ये लगा दȂगे और आपका मंĝी होगा, तो ये लगा 
दȂगे। हम बीच वाले भारत की जनता की तरह िपसते रहȂगे। 

मȅ यह कहना चाह रहा हँू िक ĢÎतािवत 30,942 करोड़ के अितिरƪ खच« मȂ cash outgo 25,725 करोड़ 
का है, जो 2009-10 के estimated budget से ¶यादा अलग नहȒ है। िवǄ मंĝी जी, मȅ आपको इस बात के िलए 
बधाई देता हँू, ¯यȗिक इससे आपकी िनयोजन की ©मता का एहसास होता है। दूसरी बात, इस ĢÎताव मȂ 
3,458 करोड़ की food subsidy और 3,000 करोड़ की fertilizer subsidy है। यह अितिरƪ खच« सीधा आम 
आदमी और िकसान के िहत मȂ है। इसके िलए मȅ इसका Îवागत करता हँू। लेिकन मȅ यह जानना चाहता हँू िक 
हमारे उǄर Ģदेश मȂ िजस तरह से कालाबाजार मȂ चार-पाचँ गुना दाम पर खाद बेची जा रही है, यह िकसानȗ 
को नहȒ िमल रही है, fertilizer subsidy का पूरा का पूरा लाभ कालाबाजािरयȗ और िबचौिलयȗ की जेब मȂ चला 
गया है। Ģणब दा, खाǏ पदाथ« के दाम िजस तरह से बढ़े हȅ, मȅ यह पूछना चाहता हँू िक अ´छे नेता, अ´छी 
नीित, अ´छी नीयत होने के बावजूद इसका लाभ नीचे तक percolate ¯यȗ नहȒ हो रहा है? अगर  
food subsidy का फायदा आम जनता को नहȒ िमलता है, तो इसका लाभ िमलने का कोई सवाल पैदा नहȒ 
होता है।  

Defence pension और छठे वेतन आयोग के बजट पर बढ़े बोझ से हमारे दल को कोई आपȎǄ नहȒ है। मȅ 
इसका भी Îवागत करता हँू। सरकार की िविनवेश नीित पर मुझे सबसे बड़ी परेशानी इस बात पर थी िक 
िविनवेश से ĢाÃत धन National Investment Fund मȂ जाएगा या नहȒ, लेिकन National Investment Fund मȂ 
3,139 करोड़ के भगुतान से मुझे काफी खुशी है, पर मेरा सरकार से अनुरोध है िक National Investment 
Fund मȂ 3,139 करोड़ की यह रािश जो आपने रखी है, इसका इÎतेमाल वादे के मुतािबक सामािजक िवकास 
के कामȗ मȂ, जैसे िश©ा और ÎवाÎ¿य हो, उनमȂ किरए। िवǄ मंĝी जी, मȅ ÎवाÎ¿य सÇबÂधी संसदीय Îथाई 
सिमित का अÁय© हँू और इस ǘप मȂ मȅने देखा है िक कई बार जो सिचव आते हȅ, Ģशासिनक अिधकारी आते 
हȅ, वे कहते हȅ िक आप आदेश दे रहे हȅ, लेिकन हमारे पास बजट नहȒ है। हमारे संिवधान मȂ यह िलखा है िक 
यह welfare State है। िजस तरह से right to freedom of speech है, उसी तरह right to education है, 
िजसके िलए किपल िसÅबल जी िबल ला रहे थे। उसी तरह right to get free health facility भी हमारा एक 
अंग है। अगर इस रािश का उपयोग हेÊथ मȂ भी थोड़ा बजट बढ़ाने मȂ करȂगे, तो अ´छा होगा। 

हमारे दोÎत ĢफुÊल पटेल जी यहा ँबैठे हुए हȅ। वे हमारे बड़े अ´छे दोÎत हȅ। राजनीित मȂ मेरे कम दोÎत हȅ, 
उनमȂ से एक ये हȅ। मȅ इÂहȂ बहुत Ãयार करता हँू, वे इसे ËयȎƪगत नहȒ लȂगे। इनसे मȅ पहले अिĐम ©मा याचना 
करते हुए कहना चाहता हँू िक एयर इंिडया को 800 करोड़ Ǘपए िदए गए हȅ। मȅ जब भी Âययूाक«  जाता हँू, आपने 
Âययूाक«  के िलए बहुत अ´छी एयरलाइन लगाई है, लेिकन अभी िकसी ने कहा िक 7 हजार करोड़ का घाटा है, 
िकसी ने कहा िक 5 हजार करोड़ का घाटा है, िकसी ने बता िदया िक 15 हजार करोड़ का घाटा है। आपका 
सौभा±य है िक आप मंĝी हȅ। मȅ तो हरदम सड़क पर था, सड़क पर हँू और सड़क पर रहँूगा। इसिलए सुनी-
सुनाई बातȂ करता हँू। आँकड़े गलत हȗ, तो मुझे माफ किरएगा। घाटा 5 हजार करोड़ का हो, 7 हजार करोड़ 
का हो या 15 हजार करोड़ का हो, लेिकन करोड़ȗ का घाटा है। एक बात मȅ जानना चाहँूगा िक एयर इंिडया को 
यह 800 करोड़ की दी हुई सहायता, यह अȎÂतम है या दी हुई सहायता का आगाज है, अंजाम अभी और है िक 
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देते रहȂगे, देते रहȂगे, बढ़ती जाएगी, बढ़ती जाएगी, ¯यȗिक िचÂता यह है िक Emirates हमारे भारत सरकार 
की aviation policy की वजह से अमीर एयरलाइन हो गई। 

जो हमारे पॉपुलर ǘ¹स थे और िजन पॉपुलर ǘ¹स पर हमको िबज़नेस िमलता था, वहा ंआज Emirates 
Airlines के कई जहाज चल रहे हȅ। हमारे Îवदेश का जो धंधा है, वह Emirates के अमीरȗ को इतना िमल गया 
है िक अब दुबई के Ďाइिसज़ के सॉÊयशून के िलए अबु धाबी के शेख यह कह रहे हȅ िक यह Emirates को दे दो 
और िफर से अमीर हो जाओ। इस तरह आपने Emirates को अमीर बनाया। आप जैट एयरवेज़ के नरेश गोयल 
या िवजय मालया को अमीर बना देते, ¯यȗिक इनकी गुरबत तो अभी तक कायम है। अगर ऐसा होता, तब भी 
हमȂ एक संतोष रहता िक हमारे Îवदेशी तो बने हȅ। 

मȅ कहंूगा िक आप इन मुǈȗ पर अपना पूरा Áयान दȂ। मȅ अपने इधर के सभी सािथयȗ और उधर के सभी 
सािथयȗ को हाथ जोड़ कर िवनĦ िनवेदन करना चाहता हंू िक सǄा मȂ आए ंतो देश की ȋचता करȂ, ĥÍटाचार 
हटाने के िलए ĥÍटाचार का राÎता न ढंूढ़Ȃ और भाषण देने के िलए गरीबȗ की बात न करȂ। मुझे शैलेÂğ का एक 
गीत याद आता है, जो हम सबके िलए बड़ा सामियक है, िजसमȂ मȅ भी शािमल हंू - 

लड़कपन खेल मȂ खोया, जवानी नȒद मȂ सोया। 

बुढ़ापा देख के रोया, वही िकÎसा पुराना है।। 

सजन रे झठू मत बोलो, खुदा के पास जाना है। 

वहा ंहाथी न घोड़ा है, वहा ंपैदल ही जाना है।। 

बहुत-बहुत धÂयवाद। 

MR. DEPUTY CHAIRMAN: Dr. K. Malaisamy. You have five minutes. ...(Interruptions)... 
Only five minutes. I will take the help of bell to remind you after four minutes! 

DR. K. MALAISAMY (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir, for allowing me 
to speak on the Appropriation Bill seeking the approval of Supplementary Expenditure of 
Rs.33,942.62 crores. 

We are familiar with this periodical exercise once in every year for getting the approval of the 
Appropriation Bill. But, this time, I have been stuck with one factor, namely, the huge increase in 
amount asked for approval. I mean, in earlier years, the amount asked for was much less. This 
time, it has gone up to the extent of Rs.30,942.62 crores! I am inclined to ask the well-informed, 
senior hon. Minister to check up whether a realistic estimate was made and whether correct 
calculations were done during the time of presentation of the Budget. Once a Budget is 
presented, only a marginal difference can be there between the main Budget and Supplementary 
Demands for Grants. But this time, I could see a huge increase in the amount. It can be checked 
up what are the areas on which the contingency was warranted to this kind of increase. 
Secondly, before I could make my observations, I am happy to note from the Economic  
Survey Report and other input that even the macrolevel global melt-down, the recession 
etcetera did not have that much effect on India. On the other hand, it has only a marginal  
effect. 
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3.00 P.M. 

Even according to the Prime Minister and the Deputy Chairman of the Planning Commission. “It 

will have an effect on India. But it will have only a marginal effect.”— this is what they have said. 

As it is, it has not done a great damage as it has done in other countries. 

Sir, as far as the general economy of the country is concerned, the performance is better; 

the inflation is lower than the earlier year; the GDP growth is already there; the interest rate also 

is not that much. Then, the liquidity position and the flow of money in the banking system are 

quite satisfactory. Above all, the industrial growth and recovery havegained momentum; the 

resource mobilisation is very strong; the service sector growth remains at 8.5 per cent. What I 

am trying to say is, in the midst of these happy financial features and parameters, I am sorry to 

observe, that there are certain adverse effects also. Sir, as the Finance Minister is very well 

aware, the fiscal deficit has gone up by leaps and bounds. It could not have any control. 

Secondly, the agricultural production has fallen by 19 per cent; the rainfall has, again, fallen by 

23 per cent; the trade is not faring well. On the other hand, the export has declined by 28 per 

cent; the import has also declined. Above all, — Sir, I repeat the words “above all” —the price-

rise index has risen by leaps and bounds from one peak to another. I do not want to elaborate it 

because the Deputy Chairman will be pointing out that I have only five minutes! 

MR. DEPUTY CHAIRMAN: Already, four minutes are over! 

DR. K. MALAISAMY: The major income of a family or an individual goes to food and other 

consumer items only. This is the way the things are now happening. I can talk for half an hour to 

explain the effect of price rise that. But I stop with this. These are certain major adverse 

situations in spite of some happy features. This is there. It is the ground reality. In this 

connection, I would like to appeal to the hon. Minister to get over the adverse financial situation 

whether he can sustain the recovery of the economy, whether he can afford to sustain whatever 

is obtained now continuously. What are your measures and initiatives? Secondly, I would like to 

know whether you can afford to revive the export which has fallen. Thirdly, there are umpteen 

areas where you can invent and improve upon the domestic market. 

Another important thing is that you have given a huge amount of money for so many 

schemes. The outlay is so big. We are very happy to see the figures. But what exactly is the 

outcome? This is where I want to talk for a minute. Whatever the schemes that you have, your 

leader, late Rajiv Gandhi, said that out of every rupee, only 15 paise or 16 paise reached the 

beneficiaries. In other words, 84 paise or 85 paise is spent by way of, or, absorbed by, the 

delivery mechanism, mostly by bureaucrats and other employees is. So, out of one rupee 85 

paise or 86 paise go by way of spending on administration and bureaucracy and only 15 paise or 

16 paise go to the beneficiaries. Where exactly the fault lies? To use my management language, 
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whether there is a system failure or human failure or the failure of both. According to me, there is 

something basically wrong in our implementation system. Your policy is right. Your idea is good. 

But your action is bad. That is why, whatever you want is not implemented. It is the ground 
reality. 

Coming to the people below the poverty line, there are still 38 crores and out of ten 

pregnant women, nine women suffer from malnutrition or do not get nutrition. Forty-seven per 

cent of the children are undernourished. These are some of the areas where the economic level 
of the society is bad and they are poor. 

Ultimately, I would like to emphasise that you have got your policy, programmes and other 

things. You kindly have a re-look at them. What is wrong with your policy? If your policy is right, 

the benefit should reach the beneficiaries. It does not reach them in reality. You think over what 
could be done. Thank you. 

SHRI N. K. SINGH (Bihar): Thank you, Sir. When the hon. Finance Minister happily cut his 

birthday cake on his 75th birthday, a landmark event, there are more reasons for joy than merely 

the manufacturing sector index is looking up. He is one of the rare Finance Ministers who will be 

presiding over what can be called “a genuinely ‘V’ shaped recovery” for India because, I think, all 

indices appear to be that the recovery will be a sustained and a broad-based recovery. So, 

unlike other Finance Ministers in the world who bothered about an “L” shaped or “W” shaped or 

“U” shaped recovery, he will be presiding over, perhaps, a “V” shaped recovery and my 
congratulations to you, first of all, on that. 

Being a Member of Parliament has many advantages, but some disadvantages too. One of 

the disadvantages is that an ordinary person influentially placed could, perhaps, have the 

privilege of being part of the pre-Budget consultations of the Finance Minister. The next time the 

House will discuss the economic situation, it will be the Budget time of the Finance Minister and 

we don’t have the opportunity of giving him our pre-budgetary feedback. This is one of the 

disadvantage, therefore, being a Member of this august House. It is in this light that I have six 

suggestions to make to the Finance Minister. The first and foremost of them, I think, the Budget 

will, naturally, unravel a major area of tax reforms. My suggestion to you is that the Direct Tax 

Code, on which you are having wide-ranging consultations, I still feel, is still burdened with a 

number of infirmities. Please don’t be in a hurry to rush with that Bill. Please try to synchronise 

the Indirect Tax Code and the Direct Tax Code and if you are in a position to have a 
comprehensive view of the nature of tax reforms which you would like to have... 

...perhaps, you might consider setting up a bipartisan Tax Commission because taxation is 

not a partisan issue, to have a holistic look at the taxation, as a whole, before you begin to rush 
through ill-prepared, half-baked proposals on tax reforms. Pranabda you have enough time to 
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leave behind the Pranab legacy on tax reforms. So there need be no unseemly hurry in being 

able to push ill-prepared tax proposals when you present the next Budget. 

Secondly, when you begin to present the next Budget, one of the things which will trouble 

you is the stimulus package. How should you sequence and exit from the stimulus package? 

Monetary first, fiscal first, pick up the excess of liquidity, suck out the liquidity in the system, or 

perhaps, do away with increased public outlays and curtail the tax which you have given! My 

suggestion to you is that go slow. You need to have a mid-point between the acquisition of 

being too fast and too soon or the other extreme of too late and too little. Find a middle way on 

the exit policy of your stimulus package in a manner where the incipient signs of recovery do not 

get hurt. 

My third point is that if you look at the Indian economy as a whole, ironically speaking, the 

agriculture sector still gives only 16 to 18 per cent of your GDP, but livelihood to, perhaps, 58 to 

60 per cent of the people. This is obviously an unsustainable situation. Manufacturing sector, as 

a whole, in this country has yet to take off and the growth impulse has largely come from the 

service sector. This is an unsustainable situation. What we like you to consider is how the 

manufacturing sector can get a genuine boost so that the downstream effects of employment 

growth in this country can leave behind a significant impact. If there is one lesson, which we can 

learn from China, is how to foster middle, low level skills which can give large employment 

creation, find gainful activity outside agriculture, create virtual circles around manufacturing hubs 

so that the services and the manufacturing sector growth can grow in tandem. This is 

something, Mr. Finance Minister, you may like to give some further thought to beyond the 

recommendations made and some very important recommendations made by the Committee on 

Competitiveness of the Manufacturing Sector. 

My fourth suggestion to you, Sir, is on agriculture. Your colleague, I am sure, will impress 

upon you that the present spurt in prices is not a short-term phenomenon. This is because there 

are global factors, there are indigenous factors. So what can you do to improve short-term 

supply elasticity, improving the shelf life of products, giving a marketing chain and cold supply 

chain, improving rural connectivity, fostering an incentive structure which enables short-term 

responses to what may be a longterm endemic phenomenon? 

My fifth point to you is, the Winter Session of Parliament is about to come to an end. 

Everybody knows that the Budget Session is primarily a Finance Bill Session and the Winter 

Session is primarily a Legislative Business Session. Fortunately, you might like to give some 

thought to a point made by Shri Prakash Javadekar that long pending legislations on important 

financial matters still remain mired either in the Standing Committees or in some form lie in limbo. 
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The advantage of having a Winter Session for a Legislative Business has been lost by the 

Government. You will, perhaps, have to consider how in your Budget Session, the Legislative 

Business of the Government can be blended along with your financial business. 

My last point is that at a time when you present our next Budget, please take advantage of 
three important things. Take advantage of the Mid-Term Review of the Eleventh Plan on the 
contours of the draft outline of the Twelfth Plan, those making important suggestions. Secondly, 
take note of the recommendations likely to come before you from the next Finance Commission, 
whose term of office has been extended by three months. And also take note of some interim 
recommendations of the Commission on Centre-State Relations. Mr. Finance Minister, 
fortunately, for you the confluence, the conjuncture and the configuration, seem right. Do not 
prevaricate from taking those decisive steps which will decisively, indeed, make our economic 
recovery process a recovery process which is long-term, V-shaped process with sustained 
long-term economic growth, inclusive growth, low inflation and high employment. Thank you. 

Ǜी अमर ȋसह : सर, मȅ आपके घंटी बजाने से पहले ही बैठ गया था और एक Ãवाइंट भलू गया था। सर, मȅ 
बोलना भलू गया था इÂģाÎĘ¯चर की बात करते हुए ‘ईगॉन’ के चेयरमनै के ǘप मȂ दादा ने NTPC को 
Ģोटे¯शन देने की बात कही थी, वह अभी भी चल रहा है िववाद मȂ, Âयायालय मȂ, शायद सरकार के पैĘोिलयम 
मंĝालय ने NTPC के िवǗǉ, मȅ ‘कोपू’ का िनवɕिचत सदÎय हंू, इस बात की मुझे ȋचता है िक NTPC के िवǗǉ 
एक affidavit दे िदया है। यह अस¾य भी हो सकता है, अखबार की बात हर बार सच नहȒ होती। अगर यह स¾य 
है तो मȅ दादा का Ģोटे¯शन आपके माÁयम से चाहंूगा। 

MR. DEPUTY CHAIRMAN: Dr. Janardhan Waghmare. Not present. Shrimati Vasanthi 
Stanley. 

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, thank you for giving me this opportunity 
to record my views on the Appropriation Bill (No.4) of 2009-10, for a total amount of 
Rs.30,942.62 crores, with the details of Supplementary Demands allocated to each Ministry over 
and above what has already been budgeted and approved by Parliament under the Union 
Budget in July. An overall view of the Supplementary Bill shows that the huge appropriations are 
made to the following Departments/heads. They are Pensions (Revenue), which amounts to 
Rs.4,533 crores, that is, 14.7 per cent of the total Appropriation; Department of Fertilisers, 
amounting to Rs.3,000 crores, that is 9.7 per cent; Department of Food and Public Distribution, 
Rs.3,660 crores, to the extent of 11.8 per cent; Defence Pensions, Rs.2,210 crores, to the extent 
of 7.1 per cent; Financial Services, Rs.1,266 crores, that is, 4 per cent; Department of 
Disinvestment, — it carries a lot — Rs.3,139 crores, that is, 10.1 per cent; Department of Urban 
Development, Rs.2,225 crores, that is, 6.5 per cent; and Others, amounting to Rs.11,109 
crores, that is, 36 per cent. As we see it, the biggest demand is being made for Pensions and 
Disinvestment. Even when the whole world was trailing behind due to financial crisis, India was 
able to show a healthy 7.1 per cent GDP growth last year. But, this year, India is also slowly 
under the clutches of economic slowdown and financial crisis. 
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When I had the opportunity to register my observations over the Union Budget, I had said, 
“The Government seems to be counting on assumptions just to keep the fiscal deficit at 6.8 per 
cent of the GDP. The deficit is expected to be bridged by collection of increased direct taxes and 
so on. Without mentioning any specific target for public sector disinvestment, the Finance 
Minister has estimated to mop up Rs.1,120 crores during the fiscal year. I had also shared my 
concern that if any of the assumptions does not work out, the fiscal situation will get more 
precarious.” But this is what exactly happened, Sir. Yesterday, the hon. Finance Minister stated 
in this House that there is a deep decline in indirect tax components and this is expected to be 
compensated with higher collection of the direct tax components in 2009-10. We, still, have lot 
of hopes on you, Sir, as a senior, experienced Minister, that you will come out with more plans 
and will take strict measures to collect the direct taxes, as well as, the left out indirect taxes, 
and, thereby bridge the gap more effectively and substantially. 

I just have got two points more concerning my State, Tamil Nadu. The crop insurance due 
to the farmers is always shared in the ratio of 50-50 between the States and the Central 
Government. Due to the recent floods in Tamil Nadu, all the agricultural crops have been ruined. 
The Government of Tamil Nadu, immediately, compensated this by releasing their share of 
Rs.300 crores. We have to run from pillar-topost, from the Finance Department to the 
Agriculture Ministry and the Agriculture Insurance Company, but the Central Government is yet 
to give its share of Rs.300 crores. I also observe that only Rs.250 crores have been totally 
allotted for crop insurance. Leave alone Tamil Nadu, Sir, I request the Finance Minister to 
allocate more funds under this head and release the Central Government’s share of Rs.300 
crores towards crop insurance due for Tamil Nadu, and wipe away the tears of the farmers of 
Tamil Nadu. 

My next concern is about compensation for VAT. 

I reiterated this when I spoke on the Finance Bill. I again request you to recall, when VAT 
was introduced and the Government of India was insisting upon the State Governments to 
introduce it, the previous AIADMK Government was not willing to put itself to this acid test. 
Then, it was announced by the Central Government that the loss of revenue would be 
compensated. Hence, under the able leadership of our leader and the Chief Minister of Tamil 
Nadu, Dr. K. Karunanidhi, we had opted to introduce VAT by 2007. We should have been 
compensated to the extent of 100 per cent for the first year and to the extent of 75 per cent for 
the second year. We were compensated only to the extent of 75 per cent and 50 per cent 
respectively. The State Government had prepared the original Statement of Accounts to 
substantiate their loss of revenue, for compensation. The Central Government has not only not 
compensated fully but also tends to cross-check the accounts by way of A.G. audit which leads 
to inordinate delays. The same is the case so far as reduction of the C.S.T. from 4 per cent to 2 
per cent is concerned. 
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Sir, Tamil Nadu is a manufacturing State and we also export to other States. We have 
incurred a loss in this regard. I request that pending compensation, which is more than Rs.1000 
crores, should be released immediately to reinstate our faith and confidence in the Central 
Government. Our Chief Minister has taken up a lot of welfare measures. Sir, there is a sonnet by 
John Milton, ‘On His Blindness’ in which he says, ‘Doth God exact day labour, light denied’. 
When he is blind, he is asking the God how He is expecting him to do all the work when he has 
denied him the daylight, that is, the eyesight. In the same way, I would like to ask the Central 
Government, if funds are not coming, then, how can we carry out our welfare measures. So, I 
request our Finance Minister to release all that is due not only to Tamil Nadu but to all other 
States. Sir, we are all very small and the Central Government is very big. I hope the Finance 
Minister will do the needful. Thank you, Sir. 

Ǜी राजीव शुƛ (महाराÍĘ) : उपसभापित जी, सÃलीमȂटरी िडमा»ंज़ का जो ĢÎताव माननीय Ģणब 
मुखजȓ जी लाए हȅ, मȅ उसका समथ«न करने के िलए खड़ा हुआ हंू। सबसे पहले तो मȅ Ģणब बाब ूको इस बात के 
िलए बधाई देना चाहंूगा िक जो global recession था, उसमȂ से सबसे पहले उबरकर आने वालȗ मȂ भारत 
शािमल है। आज भारत ऐसा पहला देश है, जो इस मुसीबत से काफी हद तक िनकल गया है। जब पूरे िवìव मȂ 
आȌथक मंदी का दौर ख¾म होने के कगार पर है, तब दुबई जैसे देश की अथ«ËयवÎथा के बारे मȂ ऐसी खबरȂ िमल 
रही हȅ, िजनसे पूरा िवìव चȚक गया है। दुबई जैसा छोटा देश, जहा ंइतनी कंपिनया ंहȅ, इतना पैसा है, इतनी 
तर¯की है, इसके बावजूद वह अपने आपको संभाल नहȒ पाया, वहȒ भारत जैसे िवशाल देश के िलए जहा ं
इतनी जनस°ंया है, इतनी सारी समÎयाए ंहȅ, इसके बावजूद इस ȎÎथित से िनकालकर ले आना अपने आप मȂ 
िनȎÌचत ǘप से सराहनीय बात है और हम सबको 7 Ģितशत Đोथ की आशा भी बंधी है और 7 Ģितशत Đोथ पर 
इस समय सरकार काम कर रही है, यह बहुत अ´छी बात है और मȅ इसके िलए सरकार को बधाई देना चाहता 
हंू। 

उपसभापित जी, Ģणब बाब ूजो ĢÎताव लाए हȅ, उसमȂ अगर एक-दो चीजȗ को छोड़ िदया जाए, जैसे िक 
हमारे िमĝ अमर ȋसह जी ने एयर इंिडया की बात उठाई थी, एयर इंिडया और कॉटन कारपोरेशन ऑफ 
इंिडया, अगर इन दोनȗ के घाटे की बात छोड़ दी जाए, तो मोटे तौर पर जो पैसा है, वह िजन कामȗ के िलए आ 
रहा है, मेरे °याल से वे मह¾वपूण« और उपयोगी काम हȅ। उदाहरण के िलए जैसे नािभकीय ऊजɕ, यरेूिनयम 
खरीदने के िलए पैसा िलया जा रहा है, यरेूिनयम के जिरए िबजली बनानी है, उस तरह के जो हमारे कारखाने 
हȅ, उनके िलए पैसा िलया जा रहा है, धन आवंिटत िकया जा रहा है, फूड सȎÅसडी के िलए िदया जा रहा है, 
फȌटलाइज़र सȎÅसडी के िलए िलया जा रहा है, कज़« माफी के िलए जो पैसा देना है, उसके िलए इसमȂ से धन 
िलया जा रहा है, सȂĘल पे कमीशन की िसफािरशȗ के आधार पर जो पȂशन दी जानी है, उसके िलए धन िदया 
जा रहा है, कॉमनवैÊथ गेÇस के िलए धन िदया जा रहा है, मेĘो रेलवे के िनमɕण के िलए धन िदया जा रहा है 
और चाइÊड डेवलपमȂट ÎकीÇस पर धन िदया जा रहा है। ये सारे काम ऐसे हȅ, जो इस देश की तर¯की के 
िलए, Ģगित के िलए और सामािजक सुर©ा के िलए बहुत जǘरी हȅ। 

इन मदȗ के खच« के िलए अगर यह धन की मागं कर रहे हȅ, तो मुझे लगता है िक िकसी को इसका िवरोध 
नहȒ करना चािहए। सबको इन मागंȗ का समथ«न करना चािहए। एक बात महंगाई की आई। इसको Ģकाश 
जावडेकर जी ने उठाया और इस पर सारे लोग बोल गए। इसमȂ कोई शक नहȒ है िक महंगाई है और महंगाई से 
सब ȋचितत हȅ। काĐेंस अÁय©ा बहुत ȋचितत हȅ, वह बराबर सरकार को बोलती रहती हȅ िक इसके िलए Ģयास 
करने चािहए। सरकार Ģयास भी कर रही है। यह महंगाई ¶यादा food items पर केȎÂğत है। यह essential 
commodities, जैसे खाने-पीने की चीजȂ, सȎÅजया,ं आिद पर ¶यादा महंगाई है। इसकी वजह यह है िक खाǏ 
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पदाथș की बहुत ¶यादा कमी हो गई है। यह कमी या तो आयात के जिरए पूरी हो सकती है या हमȂ अगले 
सीजन का इंतजार करना पड़ेगा। सरकार को िजतना करना है, वह अपने ढंग से कोिशश कर रही है, लेिकन 
इसकी कुछ न कुछ िजÇमेदारी रा¶य सरकारȗ को भी लेनी पड़ेगी। कले¯टर और पुिलस अधी©कȗ को भी इसमȂ 
सिĎय करना पड़ेगा िक जो जमाखोरी वगैरह है, वह उसको भी रोकने की कोिशश करे। सȎÅजयȗ के दाम के 
िलए Ģधान मंĝी नहȒ िजÇमेदार हो सकता है। सȎÅजयȗ के दाम के िलए कुछ िजÇमेदारी कले¯टर को, एसपी 
को, किमÌनर को और मु°य मंिĝयȗ को भी लेनी पड़ेगी, ¯यȗिक लोकल Îतर की िजतनी चीजȂ हȅ, उÂहȂ इसको 
देखना पड़ेगा। पॉिलसी लेवल पर गवन«मȂट ऑफ इंिडया इसमȂ काम कर सकती है िक अगर िकसी चीज की 
कमी है, तो उसको इÇपोट« करे। इÇपोट« की ËयवÎथा को देखना गवन«मȂट ऑफ इंिडया का काम हो सकता है, 
लेिकन अगर नीचे लेवल पर जमाखोरी हो रही है, तो उधर भी उन लोगȗ को आगाह करना पड़ेगा, उÂहȂ सिĎय 
करना पड़ेगा, चाहे रा¶य मȂ िकसी की भी सरकार हो, उससे फ़क़«  नहȒ पड़ता है। एक ऐसा प© िजसमȂ मȅ 
समझता हँू िक केÂğ सरकार थोड़ी कमजोर पड़ रही है, वह यह है िक रा¶यȗ पर भी इसकी कुछ िजÇमेदारी 
डालनी चािहए, जो हम िबÊकुल नहȒ डाल पा रहे हȅ। 

Ǜी एन. के. ȋसह ने Direct tax और Indirect tax के बारे मȂ बात उठाई है। यह अ´छी बात है िक िवǄ 
मंĝी जी इस पर लगातार लोगȗ से सलाह ले रहे हȅ। लोगȗ के recommendations मंगा रहे हȅ और 
Consultative Committee मȂ भी यह काम चल रहा है। लोगȗ की और सब सासंदȗ की भी सलाह ली जा रही 
है। जीएसटी पर काफी अ´छे सुझाव भी आए हȅ। डायरे¯ट टै¯स कोड मȂ काफी अ´छे सुझाव आए हȅ। मȅ Ǜी 
एन.के. ȋसह जी की बात से सहमत हँू िक इस पर बहुत सोच समझ कर िनण«य लेना चािहए, ¯यȗिक ये जो 
िनण«य हȗगे, ये बहुत लंबे वƪ तक चलने वाले हȗगे। अगर कोई ऐसी नीित बनती है, जो कम से कम दस-बीस 
साल तक काम आए, उस िदशा मȂ हमȂ ऐसा काम करना चािहए, िजससे हमेशा के िलए इस समÎया का 
समाधान हो। टै¯स िसÎटम मȂ जो जिटलताए ंहȅ, वे कम हȗ। टै¯स का जो बेस है, वह बढ़ना चािहए, नेट बढ़ना 
चािहए। कुछ लोगȗ पर फोकस होकर उनसे बहुत ¶यादा टै¯स वसूलते जाए,ं उÂहȂ बढ़ाते जाए,ं यह ठीक नहȒ 
है, बजाए इसके िक हम नेट मȂ िवÎतार करȂ। ¶यादा से ¶यादा लोगȗ को इसके अंदर लाना चािहए। मȅ एक छोटा 
सा उदाहरण देता हँू। मȅ िकसी खास Ģोफेशन की बात नहȒ कर रहा हँू, जैसे वकीलȗ का है, जो िजला Îतर पर 
वकील हȅ, वे बुरे हाल मȂ हȅ। जो तहसील Îतर पर वकील हȅ, वे बुरे हाल मȂ हȅ, लेिकन सुĢीम कोट« और हाई कोट« 
के वकीलȗ की अंधाधंुध कमाई है, लेिकन individuals के नाम पर सȌवस टै¯स नहȒ देते हȅ, ¯यȗिक वह कंपनी 
पर लगता है। कोई वकील कंपनी बनाते नहȒ हȅ, बहुत कम बनाते हȅ, जैसे सािलसीटर फम« और लॉ फम«, आिद 
बनाते हȅ। हमारे रिव शंकर Ģसाद जी बैठे हुए हȅ, पता नहȒ उÂहȗने कंपनी बनाई या नहȒ बनाई। वह बुरा मान रहे 
हȗगे। वह मेरी तरफ घूर कर देख रहे हȅ, लेिकन यहा ंतो देश िहत मȂ बात करनी है ..(Ëयवधान).. 

Ǜी रिव शंकर Ģसाद (िबहार) : महोदय, यह ËयȎƪगत मामला सदन मȂ नहȒ उठना चािहए 
..(Ëयवधान).. 

Ǜी अमर ȋसह : महोदय, यह साले बहनोई का िरÎता है ..(Ëयवधान).. दोनȗ ने िमल कर बाटं िलया 
है..(Ëयवधान).. इनके दोनȗ हाथ मȂ लƿ® है ..(Ëयवधान).. एक इधर है और एक उधर है..(Ëयवधान).. 

Ǜी राजीव शुƛ : Ģणब बाब ूसे मȅ मागं करता हँू िक रिव शंकर जैसे ËयȎƪ पर, भले ही वे िरÌतेदार हȗ, 
सȌवस टै¯स लगनी चािहए..(Ëयवधान).. 

SHRI Y.P. TRIVEDI (Maharashtra): Sir, they are not paying service tax because they are 
not rendering any service. ...(Interruptions)... 

Ǜी राजीव शुƛ : ऐसे लोगȗ पर तो सȌवस टै¯स लगनी चािहए। सुĢीम कोट« और हाई कोट« के वकील भी 
उसमȂ आते हȅ, तो मȅ ¯या कǗं। देश िहत की बात करनी चािहए ..(Ëयवधान)..  
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Ǜी रिव शंकर Ģसाद : पĝकार पर भी सȌवस टै¯स लगनी चािहए ..(Ëयवधान).. 

Ǜी राजीव शुƛ : पĝकार तो देते ही हȅ ..(Ëयवधान)..। उसके िलए तो हम तैयार हȅ। इस समय जो 
ȎÎथित है, जो इÂहȗने Åयोरा िदया है, उसमȂ indirect tax मȂ 7.5 परसȂट का decline है। मेरा यह मानना है िक 
उसको इÇĢूव करने की कोिशश करनी चािहए, नहȒ िक डायरे¯ट टै¯स पर जोर देकर, वहा ंपर शȎƪ करके, 
वहा ंसे वसूल कर इस कमी को पूरा िकया जाए। यह ठीक नहȒ है। Indirect tax को कैसे बढ़ाया जाए, इसके 
उपाय खोजने चािहए। मȅ यह एक मह¾वपूण« सुझाव देना चाहता हँू। 

महोदय, िलȎ¯विडटी को लेकर आज बात हो रही है िक िजस तरह से पाचं से छ: परसȂट महंगाई दर 
बढ़ने की बात है, तो शायद िरज़व« बȅक, माकȃ ट से िलȎ¯विडटी को withdraw करे। मुझे नहȒ लगता है िक यह 
करना चािहए, ¯यȗिक इसका सीधा-सीधा असर Ëयापार पर पड़ता है। आप िजस तरह से recession को ख¾म 
करने मȂ कामयाब हुए हȅ, उसकी एक वजह यह है िक आपने िलȎ¯विडटी को माकȃ ट मȂ डाला और  
उसके असर देखने को िमले। अगर उस liquidity को िफर वापस खȒचȂगे, तो मुझे नहȒ लगता िक आपका वह 
purpose पूरा हो पाएगा, िफर से वही ȎÎथित पैदा हो सकती है, तो उस ǓȎÍट से भी इसको देखना चािहए। 

सर, कȂ ğीय योजनाओ ंकी monitoring एक बहुत important चीज़ है। भारत सरकार िवकास योजनाओं 
के िलए इतना पैसा देती है िक अगर वह सचमुच उपयोग हो, तो गावं सोने के हो जाए ं! आज ये देहात न रहȂ, 
अमेिरका, इं±लȅड की तरह हमारे गावं हो जाए,ं लेिकन समÎया यह है िक वह पैसा वहा ंलग नहȒ पाता है। तो 
इसिलए साठ साल बाद, अब कȂ ğ सरकार को कोई न कोई मकेैिन¶म बनाना पड़ेगा, और Ģणब बाब ूजैसा िवǄ 
मंĝी ही वह बना सकता है िक कȂ ğ सरकार का पैसा, उसकी direct monitoring Government of India करे, 
उनकी एजȂिसया ंकरȂ। अगर सी.बी.आई. लगानी है, तो इन पर लगाओ। ये पाचं-पाचं सौ Ǘपए का ĥÍटाचार 
पकड़ते घूम रहे हȅ, इससे कोई फायदा नहȒ है। भारत सरकार का हज़ारȗ करोड़ Ǘपया, जो िनचले लैवल पर 
सफाचट होता है और आम आदमी तक पहंुच नहȒ पाता, गावंȗ तक पहंुच नहȒ पाता, गरीबȗ तक नहȒ पहंुच 
पाता, ये एजȂिसया ंवहा ंकाम करȂ, वहा ंdirect monitoring हो, बजाय इसके िक कुछ individuals को पकड़ते 
घूमȂ। अगर हमने वैसा कर िलया, तो हमȂ उसका बहुत बड़ा लाभ िमलेगा। सȂÜरल गवन«मȂट का कोई 
Monitoring Department होना चािहए, जो Government of India के एक-एक पैसे की monitoring करे िक 
वह सही उपयोग हुआ है या नहȒ हुआ है। आप अपने काम की इितǛी इससे नहȒ समझ लीिजए िक आपने पैसा 
भेज िदया और रा¶य सरकारȂ चाहे जैसे उसे खच« करȂ, चाहे व ेउसकी तन°वाहȂ बाटं दȂ, चाहे इधर का पैसा 
उधर कर दȂ। िकसी भी पाटȓ की सरकार हो, चाहे हमारी सरकार हो, Central Government के पैसे की 
monitoring direct Central Government के हाथ मȂ होनी चािहए, यह सुझाव मȅ आपको देना चाहता हंू। 

[उपसभाÁय© (Ģो. पी.जे. कुिरयन) पीठासीन हुए] 

सर, अब मȅ employment के बारे मȂ कहना चाहंूगा िक employment एक बड़ी जबरदÎत समÎया होने 
जा रहा है, ¯यȗिक रोज़गार के अवसर बढ़ नहȒ रहे हȅ। मȅ एन.के.ȋसह जी की बात से िबÊकुल सहमत हंू िक 
manufacturing sector पर हमȂ Áयान देना पड़ेगा। चीन ने manufacturing sector” के सहारे ही grow िकया 
है। हमारे यहा ंसȌवस से¯टर बढ़ता चला रहा है, बहुत अ´छी बात है, लेिकन manufacturing sector” के िलए 
हमȂ कुछ न कुछ ऐसा पैकेज बनाना पड़ेगा, कुछ न कुछ राहत उÂहȂ ऐसी देनी पड़ेगी िक जब तक इस देश मȂ 
उǏोग-धंधे नहȒ लगȂगे, लोगȗ को नौकिरया ंनहȒ िमलȂगी और उÂहȂ बढ़ाना बहुत जǘरी है, इसके िलए कुछ न 
कुछ उपाय होने चािहए। 

सर, आिखर मȂ मȅ यही कहना चाहंूगा िक recession का आिखरी दौर है, नाव िबÊकुल िकनारे पहंुच गई 
है और अब नाव को देखना है िक कहȒ डूबने न पाए, इसिलए सरकार को इतना स°त नहȒ होना चािहए। अगर 



 243

एकाध कोई stimulus package की जǘरत पड़े, stimulus package not in terms of money, तो मȅ कहता 
हंू िक अगर पॉिलसी लैवल पर िरलीफ देकर कुछ हो सकता है, तो देना चािहए, तािक पूरी तरह हमारा बेड़ा 
पार हो सके और हम िकनारे पहंुच सकȂ , यही िवǄ मĝंी जी से मेरा आĐह है, बहुत- बहुत धÂयवाद। 

Ǜी मंगल िकसन (उड़ीसा) : उपसभाÁय© महोदय, हमने सोचा था िक देश के एक senior politician 
देश के िवǄ मंĝी बने हȅ, देश के 5th Schedule Area मȂ जो Tribal Area Sub-Plan है, उसके िलए िवÞत 
मंĝी महोदय एक Îपेशल पैकेज या Îपेशल Ãलाȋनग बनाएगें, आज के ȋहदुÎतान मȂ सबसे दयनीय अवÎथा मȂ 
जो गरीब तबके के शेǹूÊड काÎ¹स एंड शेǹूÊड ĘाइÅज़ रहते हȅ, उनके बारे मȂ कोई नई योजना बनाएंगे, 
मगर बड़े दुख के साथ कहना पड़ रहा है िक आज आज़ादी के 62 साल बाद भी िजतने Tribal Area Sub-Plan 
ȋहदुÎतान मȂ हȅ, उनमȂ जो आम जनता रहती है, शेǹूÊड काÎ¹स एंड शेǹूÊड ĘाइÅज़, ओ.बी.सी. और 
other population, जो लोग भी रहते हȅ, वे आज भी economically, educationally, socially, देश की 
आज़ादी से पहले जैसे थे, आज भी उसी तरीके से रह रहे हȅ। आप जब तक उन tribal pockets मȂ जाकर नहȒ 
देखȂगे, तब तक आप जान नहȒ पाएंगे। जैसा आपके आंकड़े बताते हȅ, शेǹूÊड एिरया को छोिड़ए, ǘरल 
इंिडया मȂ झारखंड मȂ 54.2 परसȂट एस.टी. below poverty line हȅ । एस0सी0 57.9 परसȂट below poverty 
line मȂ हȅ, ओ0बी0सी0 42.2 परसȂट below poverty line हȅ और अदस« ǘरल एिरया मȂ 37.1 परसȂट below 
poverty line मȂ रह रहे हȅ। उसी िहसाब से अब«न इंिडया मȂ एस0टी0 41.1 परसȂट below poverty line मȂ हȅ, 
एस0सी0 47.2 परसȂट below poverty line मȂ हȅ, ओ0बी0सी0 19.1 परसȂट below poverty line मȂ हȅ और जो 
अदस« हȅ, उनका थोड़ा डेवलेपमȂट हुआ है, 9.2 परसȂट below poverty line हȅ। 

उड़ीसा जैसे िपछड़े रा¶य मȂ एस0टी0 75.6 परसȂट below poverty line मȂ हȅ, एस0सी0 50.2 परसȂट 
below poverty line हȅ और ओ0बी0सी0 36.9 परसȂट below poverty line हȅ और अदस« 23.4 परसȂट below 
poverty line उड़ीसा के ǘरल पॉकेट मȂ हȅ। उड़ीसा के अब«न एिरया मȂ एस0टी0 61.8 परसȂट below  
poverty line हȅ, एस0सी0 72.6 परसȂट below poverty line हȅ, ओ0बी0सी0 50.2 परसȂट below poverty 
line हȅ और अदस« 28.9 परसȂट below poverty line हȅ और ऑल इंिडया below poverty line is ..(समय की 
घंटी).. 

उपसभाÁय© (Ģो0 पी0जे0 कुिरयन) : हो गया। 

Ǜी मंगल िकसन : सर, हम कभी नहȒ बोलते हȅ। आप दो िमनट का समय और दे दीिजए। ऑल इंिडया 
एवरेज 27.5 परसȂट below poverty line है। हम लोगȗ का जो भी सब-Ãलान एिरया है, कमोबेश उनकी हालत 
इसी Ģकार से है। जब हम आजादी के 62 साल के बाद भी, वहा ंके लोग जैसे पहले रहते थे, आज भी हम वहा ं
के लोगȗ को उसी िहसाब से रखȂगे, तो यह देश के िलए और समाज के िलए सबसे दुख की बात है। इसीिलए मȅ 
सब-Ãलान एिरया के िलए हाथ जोड़कर माननीय िवǄ मंĝी जी से िनवेदन कǘंगा िक जैसे नाथ«- ईÎट के िलए 
पैकेज बनाया गया है, कम से कम उसी तरह का पैकेज उड़ीसा, झारखंड, छǄीसगढ़ और बाकी िबहार और 
अÂय रा¶यȗ मȂ जो पा¹स« एिरया है, उनके िलए Îपेशल Ãलाȋनग एवं ĢोĐाम बनाने की कृपा करȂ। ..(समय की 
घंटी).. 

सर, हम आिदवासी लोग जो भाई-बहन हȅ, हम लोगȗ के पास रहने के िलए घर नहȒ होता है। जैसे Äलड 
आने पर, हाउस डैमेज होने पर आप इंिदरा आवास लोगȗ को देते हȅ, कम से कम कुछ नहȒ होने से देश मȂ यह 
जो ĘायबÊस और शैǹूÊड काÎट हȅ, उनको इकƻा देने से, जÇबȋलग करके देने से, व ेलोग अपने राइट को 
अवेल नहȒ कर पाते हȅ। इसीिलए मेरा माननीय िवǄ मंĝी जी से और सरकार से अनुरोध है िक िपछड़े रा¶यȗ के 
िलए, वहा ंके आिदवािसयȗ के िलए इंिदरा आवास देने के िलए Îपेशल Ģॉिवजन करने की ËयवÎथा की जाए। मȅ 
आपको धÂयवाद देते हुए, अपनी बात समाÃत करता हंू। 



 244

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Trivedi. Please take only three minutes. 

SHRI Y.P. TRIVEDI: Sir, I am replacing Mr. Waghmare who is not here. But I will take very 

little time. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Waghmare always sticks to time. He is 

reputed for that. 

SHRI Y.P. TRIVEDI: He has stuck to the time by not remaining present. Sir, first of all, I 

would like to join the chorus of praise which is bestowed on the Finance Minister. He is such a 

mature man, such a dignified man with so much resoluteness. It was said about Disraeli that 

when he used to move out, people used to look at his composure, people used to look at the 

confidence on his face and they used to feel that there is total political stability in the country. In 

the same way, the moment people see the confidence of our Finance Minister; it is so 

contagious that to a certain extent the economic recovery is due to the composure and the way 

in which he has behaved himself. I confine myself only to two items because the time at my 

disposal is very short. The first is the Direct Tax Code which was initially the 1922 Income Tax 

Act. It lasted for about 40 years and in 1961 the new Income Tax Act was heralded as a measure 

for simplifying and rationalising the tax structure. It ultimately turned out to be the most 

complicated piece of legislation. There were explanations which were mounting on provisos, 

provisos which were mounting on explanations and there was not a single section which could 

stand by itself. It was always over-lapping another section and very often so many sections used 

to say, ‘not withstanding anything contained in any other part of the Act’. So we would not know 

which one will stand and which one would go. So, that was a sort of a cobweb. From that we 

had to come out. So, we have the Direct Tax Code. A lot of confidence is reposed by people, 

the tax payers, the tax gatherers, the tax advisers. All are looking at the Direct Tax Code and it 

has to be brought in the Statute Book as early as possible but there are so many infirmities in the 

Act. One of them is the Minimum Alternative Tax. The Minimum Alternative Tax was conceived 

as a tax when so many companies used to earn money, earn profits, used to pay dividend but 

were not paying tax. So, there was a Minimum Alternative Tax. Now, that tax has been brought 

out in the Direct Tax Code as a measure that even if the company is making a loss, still it has to 

pay the tax because now it has to be joined on the gross value of the asset, not on the 

profitability. This is ununderstandable.  

The tax on the gross value of assets actually means the wealth tax. It is not an income tax. 

In spite of the fact that there may not be any income still the tax has to be levied. I think, it is very 

high time that this code which is coming should be given to the Select Committee. The Select 

Committee should move to the various centres to find out the voice of the trade associations, the 

professional bodies and should come out with concrete suggestions and the tax code should 

come as early as possible. It should not be delayed because the present Act is unworkable. The 
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second point which I would like to urge upon is the plight of Mumbai. Mumbai, as it is said, 

contributes almost one-third of the Direct and Indirect Taxes of the country. But, still Mumbai 

has been denied. When I come to Delhi and when I look at the contrast between Mumbai and 

Delhi, I am pained because Mumbai has no infrastructure. Even sometimes commuting to a 

distance of about one kilometre or two kilometres it takes half an hour or one hour. The 

infrastructure is totally ruined. There is no metro. Commutation is so difficult. Housing has gone 

to a level which is ununderstandable. As I said, in one of the occasions, a square foot of area 

can fetch as much as Rs. one lakh. That is the plight of housing in Mumbai. I think something 

should be done. A large part was promised to be given to Mumbai for the purpose of 

development but it has not come. I think Mumbai is lagging behind. I am afraid Mumbai will 

become a dying city and as early as possible funds should be earmarked for Delhi, for Mumbai 

and some scheme should be evolved to see how these funds are to be utilised in Mumbai. 

Ǜी मोहÇमद शफ़ी (जÇमू और कÌमीर) : सर, सबसे पहले तो मȅ जनाब वजीरे ख़ज़ाना को अपनी जमात 

की तरफ से और अपनी तरफ से मुबारकवाद पेश करता हँू िक इÂहȗने िनहायत ही मुȎÌकल हालात मȂ मुÊक की 

मइिशयत को इÎतेहकाम िदया और जो सारी दुिनया मȂ एक तरह का बोहरान था, अपने मुÊक को उस बोहरान 

से बचाया। Supplementary Financial Bill, जो इस वƪ एवान के सामने है और िजस पर बहस हो रही है, यह 

दरअसल जो बजट पास हुआ है, उसमȂ जो मुख़तिलफ महकमाजात थे, इखराजात मȂ इजाफा होना, उस 

इजाफे को पूरा करने के िलए इÂहȗने यह िबल लाया है। बजट इजलास के दौरान भी मȅने अपनी िरयासत के 

हवाले से कई मामलात इनकी नोिटस मȂ लाया था। आज भी दो-तीन मामलात, जो िनहायत ही अहम हȅ, अमन 

और सलामती के िलहाज से भी और िरयासत जÇमू-कÌमीर की मजमईू तर¯की के िलहाज से भी, मȅ इनकी 

नोिटस मȂ लाना चाहता हँू। 

गुिज़Ìता 15 साल से एक बड़ा मामला मरकज़ी हुकूमत के सामने रहा। वह है रजौरी-पुंछ-बारामूला-

कुपवाड़ा और दूसरे सरहदी इलाकȗ मȂ रहने वाले पहाड़ी लोगȗ का मामला। उनका यह मुतालबा रहा है और 

वƪन फोƪन िजतनी भी हुकूमतȂ गुिजÌता 15 वष« मȂ बरसरे इȎƪदार यहा ँपर रहȒ, उÂहȗने एवान मȂ भी और 

एवान से बाहर भी इस मामले पर हमददɕना गौर का वादा िकया। मसला है पहाड़ी ज़ुबान बोलने वाले लोगȗ को 

दद«-ए-फिरÌत कबायल के जुमरे मȂ शािमल करना, उनको ST status देना। कई बार इस ऐलान मȂ भी इस 

मसले पर मुबािहसे होते रहे। इससे पहले भी जो वजीरे आजम आए हȅ, उÂहȗने भी इस बारे मȂ हमददɕना गौर 

का यकीन िदलाया और अब भी वजीरे आजम ने इस मसले पर कुछ फैसला करने का यकीन िदलाया। मȅ पूरी 

िजÇमेवारी के साथ इस ऐवान मȂ यह बात बता देना चाहता हँू िक पहाड़ी लोग हमारे सरहद और Line of 

Actual Control के आसपास रहते हȅ, उसके साथ रहते हȅ। अगर एक ही गावँ के एक िहÎसे और एक ही तरह 

के समाजी और इȎƪसादी हालात मȂ रहने वाले लोगȗ के िहÎसे को आप Scheduled Tribe करार दȂ और 

समाज के उस दूसरे िहÎसे को महǘम रखȂ, तो आप अंदाजा लगा सकते हȅ िक इस महǘमी का ¯या आलम हो 

सकता है। इसिलए बेचैनी बढ़ रही है, बेचैनी मौजूद है। इसके िनहायत ही मनफी असरात मुरȎǄब हो सकते हȅ। 

यह सारा पहाड़ी इलाका है और िनहायत ही हÎसास इलाका है अमन, सलामती और िदफा के िलहाज से। मेरी 
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यह गुजािरश होगी िक आप इस मामले पर फैसला करवा दȂ, तािक आबादी के एक बड़े िहÎसे को जो उनका 

एक मुतालबा रहा है, उस मुतालबे को पूरा करवा कर इस बेचैनी को दूर करȂ।  

दूसरा एक बड़ा मामला है। 1996 से लेकर 2002 तक मȅ खुद अपनी िरयासत का वजीरे तालीम भी रहा। 
उस वƪ एक Ģोजे¯ट मंजूर िकया गया था पॉिलटेȎ¯नक को जदीद बनाने का, वुसअत देने का और उनके 
मयार को ऊँचा करने का। (समय की घंटी) सर, दो-तीन िमनट दे दीिजए, सरहदी िरयासत के मामलात हȅ। 

उपसभाÁय© (Ģो. पी.जे. कुिरयन) : पाचँ िमनट हो गए, मȅ ¯या कǘँ। मȅने तीन िमनट कहा था, आपने 
पाचँ िमनट िलया। 

Ǜी मोहÇमद शफ़ी : सर, दो-तीन िमनट दे दीिजए, कोई आसमान नहȒ िगरेगा, मेरी आपसे गुज़ािरश है। 
तब तो वÊड« बȅक ने Ǘकुमात मंजूर िकए और हमने उस Ģोजै¯ट पर अमलावरी भी की। अब भी वÊड« बȅक के 
साथ हमारा एक Ģोजे¯ट मंजूर हुआ है और वह है Ministry of Environment and Forest का Watershed 
Development Programme. उसके िलए जो तमाम लवाज़मात जǘरी थे, वे मंजूर हो गए हȅ, लेिकन अभी 
वÊड« बȅक से उसके िलए ǘकुमात आने हȅ, वह अभी तक नहȒ आए हȅ। इसमȂ यह बात कही जा रही है िक शायद 
इस िरयासत के Îटेटस पर एक सवािलया िनशान िफर दोबारा इस बȂनुलअकवामी सतह पर आ गया है और 
इसीिलए वÊड« बȅक पैसा मंजूर नहȒ कर रहा है। मȅ वज़ीरे ख़ज़ाना से गुज़ािरश कǘंगा, बहुत सारे अंदेशेहाय 
उन दूर दराज़ के लोगȗ के िदलȗ मȂ पैदा हो रहे हȅ। फोरी तौर पर वह इस पर तव¶जुह दȂ और जो फं»स वÊड« 
बȅक के पास Ǘके हुए हȅ, उनको वह वागज़ात करवाए ं...(Ëयवधान)। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There are other businesses to be taken up. 

Ǜी मोहÇमद शफ़ी: तीसरा बड़ा मामला जो हमने िलया है ...(Ëयवधान)। 

उपसभाÁय© (Ǜी पी.जे. कुिरयन): शफ़ी जी, आपका टाइम ख¾म हो गया है।  

Ǜी मोहÇमद शफ़ी: बस एक बात को और कहने दीिजए। जब गुिज़Ìता बहस हो रही थी, तब भी  
मुझे बोलने के िलए तीन ही िमनट िमले थे। वह इस िरयासत मȂ unemployment का मसला था। मȅने तब भी यह 
बात कही थी और आज भी उसी बात को दोहरा रहा हंू िक unemployment के िलहाज़ से जब तक आप कोई 
Îपैशल पैकेज नहȒ दȂगे, तब तक यह ख¾म नहȒ होगी। िरयासत ने तो अपने तौर पर एक Îपैशल पैकेज का 
ऐलान िकया है, लेिकन वसायल के न होने की वजह से उस पर अभी पूरी तरह से अमल नहȒ हुआ है, उसके 
िलए भी यह कहा गया है िक अĢैल तक हम इस पर अमलावरी शुǘ करȂगे। 

मȅने िपछले बजट इजलास मȂ भी यह बात कही थी और मरकज़ी हुकूमत के िजतने भी अदारे हȅ, उनसे 
आज िफर मȅ यही गुज़ािरश कǘंगा िक आप िरयासत के नौजवानȗ को, वे िजस-िजस काबिलयत के हȗ, 
इंजीिनयर से लेकर बाकी सब तक, उनको एक Îपैशल पैकेज के ज़िरए employment फराम करȂ 
...(Ëयवधान)। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We have to take up other businesses. आप 
समाÃत कीिजए। 

Ǜी मोहÇमद शफ़ी: उससे ऐतमाद भी बढ़ेगा और जो एक बेचैनी का आलम पाचं लाख बेरोज़गार पड़े 
नौजवानȗ मȂ हȅ ...(Ëयवधान) 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, okay. (Time-bell rings) 

Ǜी मोहÇमद शफ़ी: उनके िदल मȂ एक इȎ¾मनान पैदा हो जाएगा।  अमन और सलामती को कायम करने 
के िलए यह पैकेज मरक़जी हुकूमत की एक बड़ी इÂवेÎटमȂट होगी। बहरहाल शुिĎया। 
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�[ ]Transliteration in Urdu Script. 
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, first of all, I would like to 

express my gratitude and appreciation for the observations made by the hon. Members. When 

we have the opportunity of discussing supplementary demands, it provides us an opportunity to 

have an overall review of the economy and also to point out whether it is going in the right 

directions, or, there are certain deviations and deficiencies. Some hon. Members have  

pointed out; I will just point to that. Some hon. Members have also come out with very 

constructive and positive suggestions and, in fact, most of them have done so. They have 

critically analysed various proposals and found the justifications for the demands for 

supplementaries. The Economic Policy is to be analysed, of course, in the context of political 

philosophy or economic philosophy of a political party. Nothing wrong or unusual in it, but, at 

the same time, it will have to be placed in the context of the contemporary ground situation in 

which the Economic Policies are formulated. It cannot be in abstract and in isolation of the 

ground reality. 

First of all, if somebody suggests that the economy is going down, what are the criteria, 

what are the parameters? Sir, on all the four major parameters — economic growth, tax-GDP 

ratio, fiscal deficit and debt-GDP ratio — Indian economy has withstood. When you judge the 

economy of a country, you cannot judge it in four months, five months or six months or even in 

one year context. You will have to evaluate the performance of the economy, at least, over a 

medium-term policy. If we look at the fiscal deficit, in the five-year period between 1999 and 

2004, the fiscal deficit was 5.5 per cent of the GDP. It has been brought down to 3.58 per cent in 

the next four years. Therefore, the economy is improving; economy is not going down. If you 

want it year-wise, I also have the year-wise figures but to save the time of the House, I am not 

quoting that. Now, if we take into account the overall GDP growth, India did never have 8.6 per 

cent GDP growth over a compact period of five years. You take the entire period of the Plan 

development from 1951 onwards. During 1951-79, the GDP growth was 3.5 per cent. In the 

entire 80s, from 1981-1990, it was 5.5 per cent. In the fist half of 90s, it was 5.6 to 5.7 per cent; 

in the second half of the 90s, it was around 6 per cent and up to 2003-04, it was 6.7 per cent. 

So, we have achieved a growth rate, over a period of five years, of 8.6 per cent. 

Now, if you look at Central Government debt to GDP ratio, yearwise, from 1999 till date, 

particularly, from 1999 to 2003-04, this five-year period, it was around 63 per cent; some time, it 

was 63.5 per cent, some time, it was 63 per cent; some time it was 62.2 per cent and now in the 

last two years, it has been brought down to 60 per cent I am talking of the Central Government’s 

debt-GDP ratio, not the country’s economy as a whole because in States, there would be 

variation, but not much. 

Therefore, in all these three major parameters, the Indian economy has done  

well over a period of last five-six years. Everybody knows, all over the world, that 2008-09 is an 
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extremely difficult year and 2009-10 will also be equally difficult year. The world is still grappling 

to come out of the situation, come out of the worst recession since 1930s of the last century. We 

are not living in isolation. We are not in cocoon. Whatever happens in the world has its own 

impact. There is no mechanism by which we can insulate ourselves from the adverse impact of 

the world’s development. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

If our exports go down, any number of speeches here or economic discourses are not 
going to improve the performance on international trade, when we know that 62 per cent of our 
exports are destined to North America, Europe and Japan, and if there is not a robust economic 
recovery and generation of demand, Indian export cannot come to the level of 33, 34 or 35 per 
cent, which we were having in the pre-meltdown situation. If the manufacturing sector has gone 
down, naturally, the indirect tax revenues will come down. Somebody said that we have 
provided a stimulus to help capitalists to the extent of Rs.4,88,000 crores. It is not Rs.4,88,000 
crores but Rs.1,86,000 crores, and the entire package is not meant for industrial revival. A 
substantial part of it was meant for generating demand and to step up the developmental 
expenditure in one year, between 2008-09 and 2009-10; developmental expenditure has been 
increased by Rs.40,000 crores, from Rs.2,85,000 crores to Rs.3,25,000 crores, between BE to 
BE, with the hope and expectation that when demand generation in the advanced economies of 
the world is not taking place, let us make efforts to generate demand internally. And, that 
strategy has paid off. As we have noticed, in the first quarter, our GDP grew by 6.1 per cent 
during April, May and June. Then, in the second quarter of July, August and September, it was 
7.9 per cent; taken together in the first two quarters, in the first half of the year, it is seven per 
cent. And what was the performance immediately before this in the previous two quarters? It 
was 5.7 and 5.8 per cent of GDP. Therefore, it is slowly moving. It is not that everything is 
absolutely perfect; nobody claims that. No growing economy can be perfect. There will be 
deficiencies. There will be shortcomings. And we shall have to try to overcome these deficiencies 
and shortcomings. 

On economic issues, there will be different perceptions; there is no doubt about that. In a 
multi-party system, in a multi-party democracy, there will be divergence of views. But, over the 
years, we have been able to bring some sort of convergence. As it was pointed out, when you 
introduced economic reforms in the early ’90s, I had the privilege of being in the Government 
even at that time. And at that time, I was a Member of this House. Sitting in this House, I 
witnessed how the different perceptions were placed. But when a major political party came to 
power, they not only accepted that policy, but in their own way, they gave a momentum to it. I 
do agree, and that would be the continuity. The other day, when I was replying to the discussion 
on disinvestment, most humbly and respectfully I had pointed out that from 1991, there had been 
three formations till date. 
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4.00 P.M. 

Congress was there. Congress is now along with other partners. From 1991 to 1996, the 

Congress Party ruled this country alone. From 2004 till date, it is heading a coalition, and, before 

that, there were two terms of NDA. In between, there were elections, and, prior to that, there 

was another combination consisting of certain other political parties, supported by us and also 

supported by the Left, and, they also ruled. But, disinvestment continued from 1991 onwards. It 

has been pointed out; I do agree — the other day, I was quoted — and, I do believe that the 

disinvestment proceeds should not be used to meet the normal revenue consumption 

expenditure. It should be used as we are disposing of capital assets, part of it; it should be used 

for creation of additional capital assets. There is no doubt about it. What is the concept of the 

NIF, the National Investment Fund? The amount will not be deposited in the Consolidated Fund. 

What I have stated in the Supplementary Demands is an exception. 

In the other House, while replying to the debate, I said, again, we will go back, from the 1st 

of April, 2012 to deposit in the NIF. Main corpus will remain intact and the income earned out of 

the corpus will be used for the social sectors, and, three social sectors have been identified. 

One social sector is ‘Health’, another social sector is ‘Education’, and, the third social sector is 

‘Employment Generation’. These are the projects; these are the targeted social sectors where 

some investment will be made. But the fund has been operated recently. Up to now only 1800 

crore of rupees have come, and, from there, the corpus which was created, in the first year, we 

got about 84 crore of rupees, and, in the second year, we got about 250 crore of rupees, with 

the corpus remaining intact. Each investment — which I have indicated in the supplementary, 

both on the receipt side and on the debit side — that we are to take in is by making an 

exception. Because of the extraordinary situations, I have to burst the ceiling of the normal fiscal 

prudence. I myself admitted in the Budget that 6.8 per cent fiscal deficit is not sustainable. We 

cannot sustain it. Then, we shall have to go back to the situation of 1991, when to borrow a few 

hundred million dollars, we had to pledge our gold to the Bank of England. I do not want to have 

that situation. Therefore, the fiscal prudence must be maintained. Sir, 6.8 per cent fiscal deficit 

cannot be maintained, and, that is why, I have indicated, in my Budget speech itself, that very 

soon, I would like to come back to the normal fiscal prudence. I have also indicated that the 

fiscal deficit in the year 2010-11 will be 5.5 per cent, and, in the year 2011-12, it will be 4 per cent, 

and, thereafter, we shall have to come back to 3 per cent. Because of the intensity of the 

meltdown, it will take some time, and, in the Indian economy, it will not be less than two to three 

years. That is why, I have taken this much time. 

I come to the third point, and, I want to say something in response to some very valuable 

suggestions. For instance, on the consultation with the MPs, what I am going to do is that I am 
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going to have the meeting of the Consultative Committee attached to the Finance Ministry, and, 

in that pre-Budget meeting of the Consultative Committee, I will not speak, I will invite the 

Members to give their suggestions on what according to them should be incorporated in the 

Budget proposals. 

I am going to start this exercise from now, apart from the various other groups which we are 

meeting. I have introduced the system of having interaction with the State Finance Ministers. In 

fact, I will start meeting with them. From the 15th of January, I will have the meeting with the 

State Finance Ministers and thereafter with other various groups, economists, industrialists, 

trade unions, farmers’ interests, etc. So, I will have them. 

Now, another important suggestion has come about the direct taxes and the GST. I have 

stated earlier, and I am repeating it, I am with an open mind. I want major tax reforms. But I am 

not in a hurry to do something that instead of doing good, it will make the situation worse. I want 

improvement. I want to do something better than what we have today. Therefore, to replace the 

existing Income Tax Act which, as has been correctly pointed out in 1922, in 1961 and thereafter 

so many amendments have taken place that the original shape of the Income Tax Act has been 

modified so much that sometimes we lost the alphabets and go on adding to it. Therefore, it 

should be a new code. It will not be the amendment to the 1961 Act. It will be the new code and 

it would incorporate certain important segments. We are having interactions with various stake-

holders. Definitely, after it is introduced, it will be the job of the House to decide how it will 

respond to it and I will have that. 

Mr. Rajeev Shukla raised one issue, a very pertinent one, as I mentioned in my introductory 

observations that though there would be 25,000 crores of rupees, 30,000 crore rupees I have 

projected. But as I have explained, 5,000 crore rupees is net savings and 0.73 crores are 

technical supplementary. So, the net cash outgo would be 25,000 crore rupees. But still, I am 

not worried over it because there will be some savings in certain other heads. But as the 

supplementary demands are not from those heads, I could not square it out. I had to spend but 

in other heads, there will be some savings. So, the net outgo, I am hoping, as a result of the first 

supplementary, would be zero. I explained yesterday on which heads we have had it. 

Certain other important issues have been raised. Mr. Malaisamy raised the question that 

where you have such a hefty 25,725 crores of rupees as supplementary demands. It is true that 

sometimes the supplementary demands have been 1 per cent, 1.5 per cent or 2 per cent. This 

time it is 2.5 per cent of the total Budget. It is a little more. But it is not absolutely exceptional 

because in the previous first supplementary Budget, it was more than 1,00,000 crore rupees, 

1,05,613 crore rupees. So, compared to 1,05,613 crore rupees, my first supplementary is much 

less; it is 25,000 crore rupees. So, sometimes it has been  5  per  cent;  sometimes  it  has  been 
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6 per cent. It has been depending on the situation. And, it is not correct that we did not make 

the realistic assessments. Please remember that in our Budget-making systems, it will have to 

be estimated because when I will arrive at the final figure and present to you on the last working 

day of February, the figures which will be available to me, the actual figures, would be relating to 

the month of December, at best, relating to the month of January. I have to estimate the figures 

for the two months of the current financial year — what would be the revenue receipt; what 

would be revenue expenditure; what would be capital receipt; what would be capital 

expenditure; all will have to be estimated on pro rata basis that is up to December or January I 

have received so much. So, in the month of February, in the month of March, I expect to have it. 

It will be estimated. Therefore, there will always be a grey area. That is why, in our Budget 

document, we always give Budget Estimates and Revised Estimates. When the actuals are 

available for one year, in one document you will find actual B.E. and R.E. We have these 

inherent handicaps and we have to cope with it. But the system has been accepted. 

I will give you just one example of it. It has been raised by Shri Amar while speaking on the 

Air India. It is true that everybody has this doubt whether this package of Rs.800 crore is one-

time go, or, whether it will be continuing. What is actual loss? Loss is substantial. But this 

package of Rs.800 crore came after the recommendations of a Group of Ministers which was set 

up to look into the health of the Air India. The Group of Ministers while analysing the package 

arrived at a decision that this much amount might be given to them. But it could not be 

anticipated when I presented the Budget on 6th of July, because all these developments took 

place later on. Similar is the case in certain other areas. For instance, import of fertilizers, urea. 

For instance, pension for defence personnel. I have to enhance it substantially, because after the 

Pay Commission’s Report, there were various anomaly committees at the level of officials. There 

were some costs. One major thing took place. We have made some substantial improvement in 

the pension of our jawans, the Personnel Below Officer Rank (PBOR). Then we made 

improvement in the pension scheme. But that was after the presentation of the Budget. So, 

these types of expenses were unanticipated. Those things which were unanticipated we have 

indicated here. 

I think I have covered most of the points raised by the hon. Members. On some of the 

important suggestions, which you have made, I would not like to respond right now. But, surely, 

I would like to incorporate some of them in the Budget Speech. When the Budget proposals will 

be unfurled to you, you yourself will come to know which of your suggestions I am accepting. 

This is the normal practice adopted by a Finance Minister and every time he does it. 

Shri Amar has raised two important points. On one general point, I agree with him. I think 

everybody should agree with us that we should show a little bit restraint on believing whatever 
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appears in the print media or in the electronic media, and we need not indulge in character 

assassination through the media. Whatever deficiency it may have, we don’t have any other 

alternative forum. The court is there. Whoever is found guilty in the court, he should be treated 

as guilty. But prior to that, there should not be a trial by the media and, at least, Parliament need 

not necessarily be agitating on media trial. This is a good point. I think it would be helpful to us if 

we can try to follow it. 

The issue of the WTO has been raised by a number of hon. Members. But this is one of the 

areas where we are adhering to our interests. We are not going to give concession to Non-

Agricultural Market Access (NAMA), which is in the vocabulary of WTO, unless our concerns on 

agriculture are addressed and the high subsidy, which the industrialised developed countries are 

giving to their farmers, is reduced. We are not going to give them access to NAMA. That is the 

reason why the DOHA Round of talks has not proceeded further. Therefore, it is not correct to 

say that our farmers are having these problems because of the WTO. Farmers have problems. 

There is no doubt about it. What we have done is this. In the last four or five years, you just see 

how much Minimum Support Price we have increased. 

Price is an important issue. If I do not respond to price, everybody will say that he has 

escaped it. But, is it not a fact that one of the reasons of rise in prices of essential commodities 

is the cost-push element? If I determine the price of one quintal of sugarcane at Rs.200 with 8.5 

per cent recovery, then, you yourself can calculate and come out with what would be the price 

of one kilogram of sugar. We determine the procurement price of one quintal. The Government 

is going in for substantial procurement, to the extent of 30 to 33 per cent of the total production 

and is determining the benchmark and the prices. Now, it is Rs.1000 per quintal on which we 

procure. If we procure at Rs.950+Rs.50 bonus, that is, Rs.1000 per quintal, then, what would 

be the price of one kilogram of rice? Therefore, there is a cost-push element. Nobody is denying 

that it is causing sufferings to the people, particularly disorganised and weaker sections of the 

people. How to address this issue? Addressing this issue is not that you would not enhance the 

procurement price. Procurement prices have to be enhanced and farmers have to be 

encouraged. Farmers are to be given more and more remunerative prices so that they have the 

incentive of producing more and, at the same time, help in a situation where there is a shortfall. 

In respect of pulses, there is a shortfall. The other day, while intervening in the debate, I pointed 

out that even in early 1990s, we tried with our agricultural scientists to make a breakthrough in 

the production of pulses that could not prove successful. So, pulses are in short supply of more 

than four million tonnes and very few countries produce pulses like Turkey, Myanmar, Argentina 

and some other countries. And, we are importing. If you simply apply your common sense, you 

will find out the answer that if the international prices were  not  higher, our  traders  would  have 
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easily imported. The Government is importing. Forget about the Government’s inefficiency, the 

so-called inefficiency of the public sector, why the private traders are not importing? There is no 

duty. It is under OGL. There is no forward trading. These are banned items in forward trading. 

Therefore, these are the issues which are pushing up the prices. But, we shall have to address 

it. It is not to pass on the blame. It is just to accept the ground reality. Shri Mohammed Amin 

was suggesting that all the things should be distributed through Public Distribution System. Fine! 

Ideologically and theoretically, it sounds nice. But, we are not able to distribute only 10 to 14 

items through PDS. Not a single State Government is in a position to do that. No Central 

Government can do it, to carry on with PDS in 6,00,000 villages and a few thousand towns. It is 

primarily the responsibility of the State Governments and they will have to do it. We can assist 

them. We can provide them the materials. Yesterday, I had the meeting of the Empowered 

Group of Ministers on Food Items. Food prices are going up. But, the offtake, which we are 

providing to the States, is much less. When we are offering them in terms of 1000 tonnes, they 

are picking up in terms of 100 tonnes. Therefore, these issues are to be addressed and it is not 

to pass on the responsibility or the buck. We shall have to do it collectively and we are doing it. 

But, I, myself, have expressed my concern that the prices are a major area of concern and we 

shall have to address it. We are doing it. Nobody has said that it is not a matter of concern. 

Nobody says that price is all right. It is not all right because convergence between WPI and CPI 

is not taking place for a very long period of time. But, we cannot merely solve these issues by 

indulging in rhetoric. For that, corrective economic steps have to be taken and I can assure the 

hon. Members that whatever steps are needed, we will take those steps. 

And I am quite confident that Indian economy has started recovering and it will recover 
because we have the resilience and we have confidence in our workers, in our farmers and in the 
people of this country. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Now, the question is: 

That the Bill to authorize payment and appropriation of certain further sums from and out of 
the Consolidated Fund of India for the services of the financial year 2009-10, as 
passed by Lok Sabha, be taken into consideration. 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of the 
Bill. 

Clauses 2 and 3 and the Schedule were added to the Bill. 

Clause 1, the Enacting Formula and the Title 
were added to the Bill. 
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SHRI PRANAB MUKHERJEE: Sir, I move: 

That the Bill be returned. 

The question was put and the motion was adopted. 

The Jharkhand Appropriation (No. 3) Bill, 2009 
And 

The Jharkhand Contingency Fund (Amendment) Bill, 2009 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): 
Sir, I move: 

That the Bill to authorize payment and appropriation of certain further sums from and out of 
the Consolidated Fund of the State of Jharkhand for the services of the financial year 
2009-10, as passed by Lok Sabha, be taken into consideration. 

Sir, I also move: 

That the Bill to amend the Jharkhand Contingency Fund Act, 2001, as passed by Lok 
Sabha, be taken into consideration. 

Sir, the 2009-10 Budget of the State of Jharkhand received the assent of the President on 
22nd July, 2009 and the date of the Jharkhand Contingency Fund (Amendment) Ordinance, 
2009 is 20th October, 2009. The matter for consideration, today, is the Supplementary Budget 
for 2009-10 and the Bill to amend the Jharkhand Contingency Fund Act, 2001. The Jharkhand 
Supplementary Budget amounting to Rs.1,074.03 crores provides for the appropriation out of 
the Consolidated Fund of the State of Jharkhand and the moneys required to meet the 
supplementary expenditure charged on the Consolidated Fund of the State of Jharkhand and the 
grants made by the Lok Sabha for expenditure of the Government of Jharkhand for the financial 
year 2009-10. 

Let me also brief the hon. Members about the background of the Jharkhand Contingency 
Fund (Amendment) Bill. Since the Parliament was not in session and circumstances existed, 
which rendered it necessary for temporary enhancement of the ceiling of the Jharkhand 
Contingency Fund from Rs.150 crores to Rs.500 crores for the financial year 2009-10 to carry out 
drought relief works in the State which has affected all the 24 districts of the State. The Cabinet 
had recommended to the President to promulgate the Jharkhand Contingency Fund 
(Amendment) Ordinance, 2009 on the 20th October, 2009. 

The questions were proposed. 

Ǜी रिव शंकर Ģसाद (िबहार) : उपसभापित जी, झारखंड सरकार की जो पूरक अनुदान मागंȗ की और 
Contingency Fund िरलेिटड बात माननीय मंĝी जी ने उठाई है और यह कहा है िक इस रािश को डेढ़ सौ 
करोड़ से बढ़ाकर पाचं सौ करोड़ कर िदया जाए। माननीय उपसभापित जी, मȅ कुछ दुिवधा मȂ हंू िक इस पर 
¯या बोला जाए। चुनाव का अंितम चरण चल रहा है और 23 तारीख को चुनाव का िरजÊट आ जाएगा। 




